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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) DEBAT

(PART I—QUESTIONS AND ANSWERS) *
Tuesday the Tth September, 1948.

‘

 The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Cloe¢k, Mr, Deputy Speaker (Bhri M. Ananthdsayanam
Ayyangar) in the Chair. ,

SHORT NOTICE QUESTION AND ANSWER
MaNAGEMENT oF WESTERN HosTEL, NEw DELHI

Prof. N. G. Banga: Will the Honourable Minister of Works, Mines and’
Power be pleased to state: o *

(a) whether it is a fact that the Western Hostel Building belongg to
Government ;

(b) whether the attention of Government has been drawn to the article pub-
dished in the Indian News Chroniole, dated the 4th Beptember, 1948, under the
‘gaption ‘‘Western Hostel Residenta’ Protest™ ;

_ (c) whether it is a fact that a large number of inmates of the Western Hostel
get a basic salary of Rs. 85 and yet are being charged Rs. 70;
(1) whether Government are aware that the charges collected by the autho-
.rities of local hostels of Lady Irwin College, Lady Hardinge Collage, and
Miranda House are much lower than the Western Hostel charges;

~ (e) whether it is a fact that the Western Hostel management was handed
over ta Y.W.C.A. und if so, on what conditions and when and by whom;

(f) whether fiovernment have réceived any complaints from any of the
inmates regarding (i) very high charges for food, (ii) bad quality of food, (iii) il-
treatment by Hostel authorities and servants and (iv) discrimination between
Hostel inmates; A

(g) whether Government have received any representation from a group of
respestable ladies who are wither Government servants or who hail from the
families of Government servants and public leaders, offering their services to
tako up the management of the Hostel and to look after the inmates in truly
Indian fashion on rates which will be lower than the present rates and which
will be well within the means of most of the inmates; and

(h) if so, whether Government propose to entrust the management of this
Hostel to the above group of Indien ladies?

The Honourable Shri N. V. @sdgil: (a) Yes.

(b) Yes. _

(e) It is true that basic minimurn of the scale for ITI Division clerks is Rs. 55
rising to Rs. 180 but none of the inmates in the Hostel are getting less than
Rs. 105 except two girls, who are in receipt of Re. 80 p.m.; the charges for
board and lodging are between Rs. 60 and Rs. 90 acc_ording to the pay of the
Borders. The minimum of Rs. 60 is for persons drawing under Rs. 100.

(d) Government has no information.
(1007) " -
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(e) The management of one block of forty-eight rooms was placed in the
bands nf the Y.W.C.A, by the Government. Conditions on which this manage-
ment was bntrusted to the Y.W.C.A. are placed on the teble. The mavagement
was given 'tc the Y.W.C.A. in Ootober 1046.

{f) Yes.
(g) No representation from any group of respeotable ladies has been raceived.

(b) There is no foundation for the allegations sbout high chsrges and
oppression. - The entire question of the management of the Hostel is now under
the consideration of Government.

OOVERXMENT OF IMNDIA
DEPA_RTMENT OF WORKSB MINES AND POWER
o - o -

D. O. No. 442 WII1/A6
New DelMd, the 4th July 1946

Dear Mina Lynn,

Will you please refer to the propoaals conweyed in yuur letter dated the 18tk June 1846,
The Government of India have decided to entrost the siministratian of the proposed Hostel
to your Association on the following oconditions : .

(i) Government will provide auitable soccommodation in the Eastern House for running
the proposed Hostel and equip it with the neceasary furuiture. This will be free of charge.

. {(ii) The Young Women’s Christian Assoolation will be respansible for the administration
of the hostel, all allotments being made by them, and all dues from the allottess will also
be realized by them.

(iiis The accommodation in the Hastal will be allotted to singla lady clerks without
de) enta employed by the Central Goveroment br offices attached thereto, on application
being made to the SBecretary, Young Women's Christian Association, through the Departmens/
Office concerned. The Estate Officer will not make apy alloiments to single lady clerks
without dependents without having a ‘no vecancy' certificsate from the Boaretery, Young
Wamen's Christian Association.

Note.—If there is vacant sccommodation the Young Women's Christian Association will
b# permitted to lease this temporarily to ladies without dependents who are not Government
clerks provided— :

(a) such ladies shall be on short term tenancy eo that they can be required to quib
when Qovernment lady clarks require eccommodating,

(b) the rent charged ahall in no case be a coboession rent, vide (iv) below.

1iv] The Young Women'’s Christian Aseocistion ahall provide lodging eocommodation
of the minimum etandard to be fixed as provided in para. {vi) below and will be entitied

to charge rent for this accommodaticn

A atendard rent will be fixed for the minimum scoommodation offered (that is a bed,
etc. in a room shared with others) and will be ble to all lady olerks drawing more
than Ra. 100. A concession rent not exceediog Rs. mensern must however be &ugcd
for such minimum accommodation to all lady clerks drawiug less than Rs. 100.

The Yonng Women's Christian Association will be entitled to charge higher rates of rent
5or better sccommodation to those willing to acoept such better sccammodation providing it
ces not reduce the tota) eccommodation offered to less than 76 bedes.

The atendard rente will inclnde charges for electrio lighte etc. bnt where special acoommo-
dation is provided an extra charge for electrio current cotaumed may be made.

{v) The Young Women’s Christian Association shall charge for a@emaing a flat rate o
be fixed from time to time in cansultation with Worke, Mines and Power Department.
These_charges_will bs for a standard menu (to be fixed as provided in para. Lvi) W)n
‘’he Young Women's Christian Association will however permitted to cherge ext
smouot for supplying extras ower the standerd manu.
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(vi) The Yo Women's Christian Aassocistion shall fix the 'miniinum stamdard” of
sccamunodation and the stendard menu in consultstion with the Estate Officer,

{(vii) The accounts of the Young Women's Cbristlan Associstion in connection with thg
rovning of this Hostel will be examined at the end of six moDths.

Yoars Biocarely,
B K. GOKHALE.
Mizs D. M. Lyon, B.A,,
Becretary, Young Women's Christian Associstion,

48, Qneensway,
Naw Dast.

DELEI YOUNG WOMEN'S CHRISTIAN ABSOCIATION

. B. K. Gphhnlo, Acoke Road,
Depactmeat of Works, Micea & Power, New Dalhi,
Government of India 3 18¢A Juiy, 1046,
New Dzim.
Dear 8ir,

1 Further to yours of July 4th, and after consultation with the Estate Officer and
Mr. Masumdar in' yoar sbasnce, I bave o inform you that the matter of the smpood
Hostel for lady clerka witbout depemdents at Esstern House, was very thoroughly discossed
by the Board of Management of this Associstion st their mesting this week,

2. The acheme was spproved in general and the Y.W.C.A. is willing to undertake this
task for the Government in view of oar concern for the welfare of the young women of
the city. We would like it to be remembered, bowever, thet the whole thing is in (e
nature of an experiment, and we shall need to be amsured that the Government intends to
stand behind us in this if insuite of our best eflorts, there is any ultimate loss. In the
review of oxpenditure every six months it can be seen, of coorse, whether anything of this
kind is likely to happen, and stepe taken to forstall snything of s very disastrous nature.
We oarselves, of coorse, will be watching the position {rom month to month, and exercice
every reasonable economy.

3 Now #o elalorate the conditions eerialim :

{i) We would like it undarstood thet <ccording to yours of July 3rd “‘suitable acoammo-
dation” includes making the building safe for single women, either by the asce of expanded
metal round the ground floor or if whole compound is. to be used for
wamed, by the erection of suitahls wired fenciog as st the Travencore House ancex.

We have discussed with a Tﬂhﬁn sppointed by the Eatate Officer the n

urdl alteratioms to OOMMAD roama reqniry-d, and 1 am nppandin% s list 3
srticles required in the of {uruishings, which we feel are veummry for tbe propee
equipping of such & H

® We pote that no renta) ehnr? will be made {0 us, and have taken thia into acoouut
in drewing up charges as in (v) & (vi) balow.

() Agreed
—Ladies short term tenancy waonld be accommodated on & daily hasis and
=L 1:::‘ lesa than g: 3-8 per daY, ¢x%eP? in casa of resl hardabip.

- (iv) Rental charged to residents shall be ca the following basis :
On tots] grms emolument andc Re, 100 pm, Rs, 6.
On total gros emolument Ba. 100 to Rs. 119 p.m. at 7§ per cemt.
On total gross emolumeat Rs. 120 emd over p.m. at 10 per oent.

4. If it is poemible to offer single roums add pot veduce the tots! ecoommodation to lase
than seventyfive (76) beds, Rs. 10 p.m. sball be an extea charge for that.

5. Btandsrd rvents ahall inclnde charges for bething feellities, electric light, sharfng a

with forpiture supplied use all common faciliti, but not the use o' 4rie

equipment in & bYedroam for which the following extra clargee muet be made o defruy
costs of extra crrent: . '
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. i}riuh electric iron Rs, 9
86 of common iron Re, 0.4.0 per bour,

(%) snd (vi) A standard menu has been submitted
and

Onr maki .
e h:;gd."ty careful estimates we find that total coe

t.: pproved by the Estato Officer.
to us will work out at Re. 63

7. -
For all-in-charge we, therefore, recommend the following ¢

l!:or those earning lesa than Ra. 100, Rs. 656 plus 5 i.e. Ra. 60
Fm- f;ll:m earning Rs. 100 to Re. 118, Rs. 56 plus 7§ per cent. 'i.o. Re. 62.8 to 63.14
E:: 0se_earning .Rm 120 and over Rs. 56 pins 10 per ceat. i.e. Rs. 67 eic ‘
. .m such as milk, egge, otc., will be supplied at cost. o .
. (vil} Accounts will be submitted at the end of six months, but it must be realiged
s 8

timt only when an average of deted
¢ at least 60 resi
can the above figures possibly meet am prcgzﬁl:uﬁ:xp:‘:'tg:? soomme R

9. Further points noted ;
A. If there is any thought that residen i sanot
‘ ® i ts earcing lass th
the Rs. 80 mimimum, some further meane of oubs?disi;g tl.lnemn.x'm}s‘?ga dinc:m?i L

B, It is taken for grapted th :
eopairs and replacements, u. wdln:.tlzb(‘}:vemmmgz nnmnlihn jord will be responaible for all

C. 8ervants’ wages have been esti udea
imated ich i
we hwo had an assurance on this point f:oem t‘;tte i‘:t:: gggh inel freo quirtam, bat
Hoping, 8ir, that these detsils wi : Department
5 A : ill all be
coms to an agreement whereby Lhe work can ;mu:vi:%og:ogolay » and we cn
-
Yours sincerely,
D. M. LYNN,
General Seoretary.

at this Re. 100 salary which the

Prof. N. G, Ranga: Is it not true th
des both the busic salary as well as

Honoursble Minister hns referred to inclu
deaTness allowance?

The Honourable 8hrl N. V. Q@adgll: That is true.

ernment have not taken the trouble

Proi. N. G. Ranga: Why is it the Gov
to muake any enquiry as _to the charges that are being made by the locul hostels
Hoste), or Lady Irwin College Hostel or Miranda House,

fiko the Liady Hardinge
with the authorities of these hostels by telephune ?

when they can get in touch
Ths Honourable Shri N. V. @gedgl: It will certainly take some time and the
de a few daye ago. Meanwhile, attempts are heing

representation was only ma
made %0 have some arrangement which will be satisfactory to all the parties

concerned.

‘Prof.XN. G. Ranga: Will Government try to take into confidence the
snmates themselves in order to bring about some sort of settlement or agree-
men$ between the present management and the inmates even during the
temporary period during which Government will ¢arry on their enquiries?

The Honourable 8hri N. V. @sdgil: As regards taking the inmates into
confiience, I have met them twice and hawe met them once again this morning
and whatever representation they had to make in addition to what they wrote
to me, 1 have listened to. The whola question, as 1 have gtatad in the last para.
of my nnswer, i8 under consideration.

fjut Rohin! Kumar Omaudburl: Ts it a fact that a deﬁumﬁon led by one
of the honourable members of this House waited upon the .onournbie Minister
in this matter. and if so. what was the result of that deputation?
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the Honourable 8hri ¥, V. Gadgil: 1t ig true that onc of the members
of this House was chivalrous enough and waited on me ulong with some of thc
irmates. ® The result of that hus bven that I called the Secretury and the Pregl-
deut of tiie Associution for sume disoussion aud us 1 stuted, sorue vin media will
be fou:d out which will be satisfactery to ali purties couceiued.

8hri H. V. Kamath: When was this Hosfelhauded over . the preseut
.mauugeuient snd what were the conditions and terms?

The Honourable 8hri N. V. Gadgil: All that is embodied in th: Statement
which 1 have laid on the tuble of the House.

8hri B. Das: Will the Honourabl Minister cousider the appoiutineut of a
few lady members of this House on tho munuging committee of the Western
House, 8o thut they can understund the difficultieg of the women residente of
the Hostel?

The Honourable 8hri N. V. Gadgl':. | shall certainly consider that, but the
ditticulty is that the bonouruble lady members of this House are not preseut
iu Delh: throughout the yvear?

Shri K. V. Kamath: s it uot u fnct that some of the lulics of Delhi, umong
whom ure being Mus. lndien Gundbi, Mrs. Hanni Seu, Mrs. Shiva Ruo, have
signitied their consent 1o run this hostel ?

The Honourable 8hri N. V. Gadgil: I'ie position is that in the representa-
tion which bas been signed Ly the inmates of the Hostel, there ix v paragraph
in which it is stuted that the followitig group cousistin of the ladics refetred to
by the lhouourable member ure willing to run the Hgoatel have:  yet  te
ascerin;i whether they have reully consented. In fuct, in the group is the name
of a lady whom 1 consulted nnd she hus not yet given her consent.

8hri H. V. Eamath: BBut if, alter cm;sultu.t,iun. the Honouruble Minister
finds that they are willing, will he wssdre the House that the inunagemeut of the
Hostel will be handed over to them?

The Honourable 8hri N. V. Gedgil: 1 cannot promise you struighiawuy any-
thing, except that I shull try to have un arrangemoent which will Lo satiafactory
to all purtice concerned. 1 muy tell the House very frankly that it is vory eusy
to run a hostcl where the immatos; are males, but it in a great responsibility to
rut « hostel where the inumtes are young girls inostly young.

8hri B. V. Eamath: How loug will it take for the Govornmcent to rottle
this propleru ?

The Honourable 8hri N. V. Gadgil: Tt will not tuke loug.

Begum Aisaz Rasul: Will it not I possible for the Honourable Minifter to
appoint oite of the lady members of this House when the House iy in sossion to
mulse enquiries into the matter?

The Honourable 8hri N. V. Gadgll: 1f il i only n question of assuciating 8
lady riember during the session, 1 shall consider that.

Prof. N. G. Ranga: Will Governmont see that pendmg their efforts at reach-
mg a sutisfactory settlement. none of these inmates is sither punished or sent
out of the Hostel?

The Hanourable Bhri M. V. Gedgll: I ehall certainly take osre about that,
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
« DEBATES

(Part II —PROOEEDINGS OTHER THAN QUESTIONS & ANSWERS) =
Tuceday, Tth September, 1048.

The Assem@y met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Deputy Speaker (8hri M. Ananthazayanam
Ayyangar) in the Chair.

o P P g——

((UESTIONS AND ANSWERS
(See Part I) *

(20-89 A.3.)
STATEMENT ON KASHMIR =

The Honotrable Pandit Jawaharlal Nehru (Prime Mini:t.:r and Minister for
Fxternal Affairs and Commonwealtb Lelations): Sir, 1 crave your leave to
place certain papers on the table of the House and to make n statement tbere-
on. These papers relatc to the Unitcd Nations Comniission on Kushmiir which
has been in lndia and partly in Pakistan for alout two months or more now.
Honourable members of the House must have rcad in this morning's papers
some correspondence  which has pussed between this Commission and the
Government of India; a Resolution passed by the Commission some three weeks
ago; the Government of India ' reply thereto and some indication of Pakistan’s
reply. The full set of papers has not been published in the Press yet and we
have only received them, in fact, this morning by special courier from Karachi.
No doubt, these pupers will be published in the newspapers. Meanwhile, I
shall plaee on the Table of the House some part of these papers and the rest I
hope to place there in the course of the day, as soon as they are typed. ‘Now
the House knows that this Commission has been here for the last nearly 2
months or more and the House will have seen from this published correspon-
dence what their resolution was and our response to it. In effect they will
have seen that we accepted certain conditions for a truce and cease fire. In
eftect, Pakistan has rejected them. Now I do not wish at this stage to say
very much more about this matter, partly because I should like to go through
those papers much more carefully than I have had time to do this morning since

" they came, partly because the Commission is considering what further steps
they may or may not take and it will not be perhaps quite proper for me to
say anything which might embarrass the Commission.

As the House perhaps knows, it was the desire of the Commission that we
postpone publication of papcrs and any statements in this House till today
We have been anxious right from the beginning of these consultations with thc
Commission to take this House and the Countrg into our confidence hecause
we wished fo take no steps in such a vital und important matter without the full
knowledge and consent of this ¥Touse, but inevitably in the circumstances, it
became difficult for us, much as we wanted to do so, to make rtatements in
this House when the Commission was engaged in these delicate negotiations,
and so at their request wc had to postpone this from time to time. Ultimately
they issued their statement yesterday at 4 p.M. in Karachi. Now, although
I do not wish to sa¥ much on this subject, there are certain facts to which I
ghould like to draw the attention of the House. The facts thomselves are very
well known not only in this House, but &ll‘ove:u&he country. Nevertbeless

Be irgué kv nd éstablighéd facks are denied it does make a diffeyemoe
A i AR g ' .
{1128)
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[Pandit Jawabarlal Nehru] p¥

The present story and tragedy of Kashmir began over ten months ago.
Late in October of last year there was an imvasion of Kashmir by people coming
across or from Pakistan territory, and the Government of India were faced
with a very difficult problem calling for a decision as difficult ag any Govern-
ment bas to make, and we bad to make that decision wit-hi? a few hours.
We made that decision and since then we have followed that decision. It
became clear to us then and that fact bas become abundantly clear to all
the World that wants to know it, that this invasion was not only encouraged
and patronized by the Pakistan Government, but actively supported. Later
it became clear that apart from supporting others, there was active partici-
- pation of the Pakistan army in it. Now throughout these ten months the
Pakistan Government have denied that fact, they denied it, aggressively, loudly
and persistently” We stated it before the Security Council of the United
Nations. In fact, we went to the Security Council with a very sitnple plea
that the peace of Kashmir has been disturbed by these raiders coming across the
Pakistan territory and we placed our case as low as possible, although we could
have placed it much higher. We said that it is inevitable, even apart from
facts, that people coming from Pakistan could only come with the assistance
and goodwill of Pakistan and therefore, we requested the Becurity Council
to ask Pakistan not to assist them and not to permit them to come in this
way. 1t was, if I may say 8o, a very moderate request, couched in moderate
language. Pakistan denied that fact and during the long discussions before
the Security Council they not only went on denying it, but expressing a great
deal of irritation and anger that anyone should make such a charge against
them. Well], I do not want to go inte this long history of denial by them, but
the point is that today on their own admission, their denial was false. Now,
that is an impoxtant matter.

q is important from the point of view not only of practical politics and the
situation we have to face today, it is important aleo from the point of view of
the standards of morality, good bebaviour and decency that should subsist be-
tween nations. Now, I know very well that the standard of public morality
and international morality is unfortunately not very high in this World. Never-
theless certain appearances have to be kept up, certain decencies have to be
maintained and some standards have to be kept. I do submit to this House and
to the country that the story of these ten months and more and the way the
Pakistan Government has re-acted to all that has been said about them in the
course of these ten months is so extraordinary as to be hardly creditable for a
nation. Even till yesterday, so far as the world is concerned, even till 4 p.M.
yesterday, there was no admission by Pakistan that they were participating in
any way in those Kashmir operations. Of course, we knew. We have the most
definite and positive evidence to that effect and you cannot hide large armies
ultimately. Nevertheless till 4 p.M. yesterday when those papers were issued
to the public there was no public admission. In fact, there was a continunl denial
in the course of the last few weeks, while this large Pakistan Army was function-
ing in Kashmir, battling with the Indian forces in the Indian Union territory.
Please remember that all the fighting that has taken place in the last ten
monthe has been in Kashmir, bas been in Indian territory; there bas been no
fighting there has been no incureion, there has been no Indian Army anywhere
on Pakistan territory. That is a fundamental and basic fact, which apart from
Bny other enquiry and any other facts would lead one to the conclusion that
if any outsiders are fighting in the Indian Union territory, those outsidera are
the aggressors. Why are they there? During the last six weekp or se, again
we pointed out in the most explicit language to the Pakistan Government and
to tgg Prime Minister of Pakistan this preaenoce of Pakistan troops.in the Xaeh-
wir State. e -
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Again, there was eititer a denial or an evasion of the issue. It was an extra-
ordigary thing to me. I do not claim to be in any way different from others of
iy kind. My standards, I hope, are not lower than others. But, it has been
@ shock to me that any country, any responsible Minister of Government should
eake statements which are patently and obviously false and try to mislead-the
world by that means. You will remember that before the Security Council at
Lake Buccess, there were prolonged arguments on. this issue, The Foreign
Minister of the Pakistan Government who was the Chief Delegate of their
Government thers, placed the case for Pakistan before the Security Counoil.
How does that case stand now, I would beg you and the country and the world
to consider. Because, that whole case was based on one fundamental fact,
that is the denial of Pakistan’s complicity in Kashmir. They denied through-
out, that they actively participated in it. If this fact is proved, as it is proved,
out of their very mouths today, to have been false, then what happens to that
whols case so laboriously built up by the Pukistan Government before the
Security Council? What happens to the charge that we brought against them,
which was never considered by the Security Council at all, much to our regret
and amazement? 8o, the fundamental thing for us to remembey is this, that
a fact which was denied for ten gonths and miore has at last been publicly
admitted by the I’akistan Government. They have admitted, of course, in
their own way. I shall read out to you some passnges from their letter to
the Commission wherein they have admitted. They say:

“India was steadily building its Armed Forces iA Jammu and Rashmir. Thia buildiag
ap process did not cease on 21st April 1948, but was continued and intensified. The Yndisn
Army mounted a big offensive in the beginning of April, thereby causing a maftbrial change
in the situatioi. This offensive action has continued ever since. The publicly declared
intention of the Government of India was to secure a military decisien in Jammu and
Kashmir, thus preeenting the United Nations Organisation with a fai¢ accompli, This
situation no only put in jeopardy the entire population of the areas under the Azad Kashair
Government, and led to a big influx of refugees into Pakistan, but also constituted a direct
threat to Pakistan's security. It was this which compelled the Goverament of Pakistar
to move their troops into certain defensive positiona,”

Observe here too, they do not say cléarly. that the defensive positions hap-
pened to be in another country.

Quite apart from their decision in regard to ‘cease fire' and other proposals,
the country whioh participates in aggression over a peighbouring country, may
be in the name of defence, may be in the wame of its own security, denies®hat
for many months and then, in fact, when it has found out Yhat its guilt fs
proved, when it cannot hide it any more, then grudingly admits it and gives
some reason for it. How shall we consider the politics of that country from
any international or national or moral point of view? Observe, according to
this statement they took this action in April last, four months or four and a
half months ago. If they felt that their security was imperilled, or something
was happening that endangered them and they had to send their troops, what
then should they have done? Obviously they should inform the Government
of India, end inform the United Nations Organisation that this is happening
and there has been, as they say, a material change in the situation, and there-
fore we are compelled to take this or that action. I cannot conceive of any
country anywhere in the wide world which would not have done so. Quite .
apart from motives, whatever they may be, this is the obvious and inevitable
thing to do. They sent this army, according to them, in April last or there-
abouts and there, is Do intimation to us into whose territory they were coming,
and there is Do intimation to the United Nations Organisation which was seized
of this question,_and was, as a matter of fact, then thinking of eending out &
Commisgion to India. You will remember that right in the early stages of
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the Security Council’s activiti]ea, an appeal was made to India and Pakistan
in regard to these military operations and m regard to uvoiding any situution as
between India and Pukistan. ‘I'hut appes! was repeated. In t.he few lines I
have read out to yon from Pakistan's repl_y, they accused Indiu of mounting
@n offensive. We are trving from the Indiun Uniou termitory to push out the
invader. 1t has been our declared policy, which we huve declured before the
United Nations Becurity Council repeatedly, which in fact was inevitable for
us or for any country with any grain of sclf-respects.

8o, we did that. But on the other hand, what did .the Pakistun Govern-
ment do? We have right from the beginning, whatever step we may have
taken, we have taken iu the lime light; there has been no hidmg about it. The
House has been greatly interested in this matter of Kashmir. The Indian
public has taken the greatest interest and rightly; the burden of it has fallen
on our Government. 1t hus been a heavy burden. 1 shall Le frank and teil
You why it has been heavy on me and more especially on my Government: not
becausse military operations were involved,#slthough that is alwnys a burden,
but rather it has been a burden that we wanted to We sure that at no time we
acted fundamentally against the principles we had so long proclaimed. May
I take the House into my confidence that in the early stages fowards the end
of Octoher and in November, and indeed subsequently, I was so much exercised
over this fact that I felt intensely about Kashmir and if anything happered or
was likely to happen to Kashmir which might have been, according to me, bad
and disastrous for Kashmir, T would have suffered heart-hreak beeause of that.
I was intensely interested, apart from larger reasons which the Government
have, for emotional and personal reasons; I do not want to hide that, I am
interested in Kashmir. Nevertheless, I tried to keep down the personal as-
pect and the emotional aspect and to consider it from the larger view-point of
India's good and Kashmir's good I tried to consider the question from the
point of view of not straying or drifting from the high principles which we had
proclaimed in the past. ‘

.80, when this question first came up, I sought guidance, as I often did in
other matters, from Mahatmaji and I went to him repeatedly and put to him
my difftulties, The House knows that that apostle of non-violence was not
a’ suitable guide in military matters,—and he said so,—but he undoubtedly
always was a guide on the moral issue whadever the question might be. And
g0 ‘T put myv difficulties and my Government's difficulties before him; and
though it ia not proper for me to drag in his name at this juncture.in order to
lessen my own responsibility or my Government's responsibility which is com-
plete on this issue, I nevertheless mentioned this matter merely to show how
the moral aspect of this question has always troubled me. And more specially
when T saw in India all manner of things happening and which had happened
in previous months which had brought India’s name into disrepute, I was
greatly troubled and worried and was anxious that we should. keep straight or
as straight as we possibly could. l%ow this has heon myv attitude and on
several occasions I had put it to others in public. And apart from rhetorio
and vague igsinuations 1 should like to know from anvbodv—friend, opponent
or enomv~—that from that duy in the last week of October when we took that
tnteful decision to send out troops by air to Kashmir till today what is it we
have dnne in Kashmir which from any point of view and from any standard

is wrong.

. T want an answer tp that quéation. Trdividuals ﬁmaydf:vave erred here and
there ; but I say that the Government of Indis and the Indisn army s & whole
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have done sometbing whick was inevitable, and wach ¢tqp that we have taken
has been an inevitsble atep which, if we had not taken it, would have brooght
a measure of disgrace to us. That is how 1 have ventured to look &t this
question of Kashmir.” And when I find that on the other side the whole case
that baa been built up on what I venture to say is—-usmg etrong langusge—
talsebood and deceit, um I wrong? TQat is what I ask this House and the

oountry and the world to consider. i

Now, therefore, this is the first fact to remnember that all this case built up
by Pakistan before the Security Council crumbles by this admission of theirs
and by the proven faot that large armies of theirs are functioning in Kashmir
and no doubt eimilar armies—if you like—and others ‘conneoted with them
functioned in Kasbmir on Indian Union territory during these ten months or so.
Every subsequent prooeeding should be viewed from that aspect.

Now we come to the present, and I may agsin add one other thing in this
connection. Thig has been an aggression; and if it is called™-as aocording to
their own admission it must be called—an aggression, then certain consequences
ought to follow. Now my difficulty hus been that in considering any qQuestion
if you lose yourself in a forest of intricate detail sometimes you lose sight of
the forest or the wood for'the trees. There have been loog discussions over
the Kashmir issue and every aspect and phase and past and preaen$ history hgs
becen considered. But what has been the major point? I repeat thut, because
that I think is the fundamental factor. That is, the aggression of Pakistan on
Indian Union territory; secondly, the denial of that faot of aggression; thirdly,
the prgsent admission of that fact. 'These are the governing factors of that
situation. "And this argument has gone on for long because these governing
fastors were slurred over and were not emphasised. We emphasise them ot
course, and the problem was discussed in intricate detail. Now if you start
from a wrong premise in an argument obviously your whole argument goes
wrong and you land yourself in difficulties. If you try to solve a prablem
without analysing or stating the nature of the problem bow are you to solve it?
And that has been the fundsmental difficulty in this Kashmir business, that
the fundamental issue has been slurred over and by-passed and passed over.
Therefore we have been dealing with other matters which cannot yield a solu-
tion if we ignore the basic factor. Now the basic factor is out by the very admis-

gion of the l’akiatan Government.

Now coming to this proposnl of the United Nations Commission in India in
regard to cease-fire nnd truce, etc., I shall not discuss that much because I
do not wish at this moment to say anything in that regard which might
embarrass that Commission. But certain papers are before vou. I need hardly
eay that the proposal they had made was not weloomed by us with joy and
enthusiasm; there were many matters in it which went against the grain.
But we tried to look nt this matter as coolly and dispassionately as possibie
with a view to establish peace on this harried State of Kashmir, to avoid
needless suffering and shedding of blood; and we agreed to that cease-fire
proposal after the Commission had been gaod enough to elucidate certain
pomts which we Bad placed hefore them. We did not place too many points but
only certsin simple obvious points relating to the security of Kashmir. We
placed these before them and they were good enough to tell ns thet that was
their mesning. Thereupon we nccepted that'cease-fire proposal, acoepted many
things in it which we did not like. because we felt that both in the interest of
peace and of international order i¢ was a good thing for us %0 go a few steps
forward even tlwugh some of the steps might be unwilling eteps. In order to
bring ahout this pesce snd to show that we were prepared to go sa far ae

le in order to meet the wishes of an International organisation like ¢he
nited Natiovs; we did that. The origional propossl of the United Netioos



g .
ttea
s

U - CONSTITUENT ABSEMBLY OF INDIA (LEGISIATIVE) [TTn Sep.’1948

{Pandit Jawaharlal Nehru] .
was given to us on the 14th August. The 15th was gur Independénce Day.
Immediately after, on the 16th we met the members of the Commiseion and
discussed the matter with them to find out exactly what they meant and told:
them exactly what we meant; and within four days of that i.6. on the 20th
August we sent them our reply. We did not want to delay matters as they
were enxious that they should not be delayed.

The Pakistan Government bad also got these proposale on that identical
time, on the 14th August at 8 or 4 ».M. They also had the same amount of
time. But even after the return of the Cotnmission to Pakistan—end some
members of the Commission went in between to Karachi—they were not ready
with their reply. And in fact it was by the pressure of events or the pressure
of the Commission that ultimately they have given some kind of a reply yester-
day. In between they gave long letters seeking elucidation ete. I am sorry
I have not read the reply wholly yet because I got it just a’little before com~
ing here. But I have read the significant parts of it, and in effect it is a rejec-
tion of those proposals. Now the Commission had told us that these proposals
stand as a whole and while they were prepared to discuss any matter and
would gladly do so, it was difficult—in fact it was not possible for them. to
accept conditional acceptances, because if we make “some conditions and
Pakistan naturally makes other conditions, what is exactly accepted and by
whom? 8o they said that this thing was to be accepted as it is after being
understood or if there were conditions attached it is not an acceptance but &
rejection. Now, therefore, what the Pakistan Government have done # fanta-
mount to a rejection. It is for the Commission t¢ decide and to say what they
are going to do. 1t is not for me to advise them. So we arrive at a curious
atate of affairs, that the country which was an aggressor nation according to
its own showing, now even rejects and refuses a proposal for a cease-fire, or
puts férward conditions which are tantamount to that refusal.

Now certain international consequences should follow from all this. What
consequences follow? In a somewhat narrow sphere all those officers and
individuals who are participating in this aggressive war against India in
Kashmir territory—there are of course Pakistani nationals and others there
too—are participating not only in an aggressive war but in a war after a
refusal of & United Nations Commissions proposal for a cease-fire. Their
position is worthg of consideration.

That is all that I wish to say on the Kashmir issue. Naturally the story
of Kashmir goes on. It has been a saga during these ten months or so, and
there has been a great deal of suffering and blood and tears involved in it.
There have been high moments also. But for us in India, and for the Govern-
ment of India, it has been a period of trial and difficulty from many points of
view: still, at no time have we considered that we were wrong or that we ook
@ step which we could not fully justify in regard to Kashmir. It is in that faith
that we are going to continue and may 1 aay one word, that in all these oon.
sultations with the United Nations Commission and in other matters affecting
Kashmir we hav® kept in close touch with the Kashmir Government under
8heikh Abdullah and consulted him in all these steps that we have taken.
That was natural and that is inevitable in the oircumstances that we should
march together #u full consultation with eaoh other. Proceeding on that basis,
we shall go ahead, whether in the military spheres or in other spheres, and I
am quite convinoed that, if we adhere to a right ceurse, and that, if we do not
atray from it, even from an opportunist point of view of some present advantage,
we shall wmin through, and any country that basis i#e case on an essential false-
‘hood cannot gain its end,
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United Nations ' Nations Unles
The United Nations Oommission for India and Pakistan

S Karachs, 13 Augus! 1948
ir,
I bave the honour to transmit to you herewith the attached Resolution

which was adopted by the United Nations Commission for India and Pakistan
at i% meeting held on 18 August, 1948,

The Commitsion draefted this . resolution after very careful consideration
of the observations which have bevn presented to it by the Governments of
India and Pakisten.

This Resolution is intended to present the principles which may serve
a8 a basis of discussions leading to the creation of the neoessary prerequisitee
for a final solution of the situation in the State of Jemmu and Kashmir,

i I have the honour tq be,
8ir,
Your obedient servant,
ALFREDO LOZANO,

Chasrman

The Honourable Pandit Jawaharlal Nehru,
Prime Minister and Minister ior External Affairs,

Government of India.

‘Delhi,

United .Nations Oommissjon for India and Pakistan

Resolution adopted by the United Nations Commission for India and Pakista
at ite thirty ninth meeting on Friday, 18th August, 1948, in Karachi. !

The United Nations Commission for India and Pelkistan

Having given oereful consideration to the pointe of view expressed by the
Representatives of India and Pakistan regarding the situation in the State of
Jammu and Kashmir, and

Being of the opinion that the prompt cessation of hostilitiee and the ocor-
rection of conditions the continuance of which is likely to endanger international
peace and security are essential to implementation of ite endeavours to assist
the Governments of India and Paldstan in effecting a final settlement. of the
situntion, -

Resolves to submit simultaneouely'to the Governmente of India and Pakistan
the following proposal:—

Paxt 1 .
Cease-fire order

A. Thg Governments of India and Pakistan agree that their respective
High Commands will issue separately and simultsneously a cease-fire order to
apply to all forces under their oontrol in the State of Jammu and Keehmir as
of tbe earliest practicable date or dates to be mutually egreed upon within four ,
days after these proposals have been accepted by both Governments.
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'B. The High Commands of the Indian and Pakistan foroas agrme 4o fe-

frein from talting eny messures that might sugment the military potential of
the forees under their control in the State of Jammu and Kashmir,

(For the purpose of theae proposala ‘‘forces under their ocontrol’’ shall be
congidered to include all forces, organised and unorgsnised, fightmg or parti-
oigating in hostilities on their respective sides).

C. The Commanders-in-Chief of the Forces of India and Pakistan shall
promptly confer regarding any necessary local ohanges in present diapositions
whioch may facilitate the cease-fire.

D. In ite discretion and as the Commission may find practicable, the
Commission, will appoint military observers who under the authority of the
Cammigsion and with the cooperation of both Commnnds will supervise the
ovservance of the cease-fire order.

E. The Government of India and the Government of Pakistan agree to
agpeel to their reapedtive peoples to assist in creating and maintaining an atmos-
phere favourable to the promotion of further negotiations.

Pagr II
Truce Agreoment

Simultaneously with the acceptance of the proposal for the immediate cessa-
tion of hostilities as outlined in Part I, both Governments accept the following
principles as a basis for the formulation of a truce .agreement, the details of
which shall be worked out in discussion between their Representatives and the
Commission.

A. 1. Ae the presence of troops of Pakistan in the territory of the Stste
of Jammu and Kashmir constitutes 8 material change in the situation since ib
was represented by the Government of Pakistan before the Beourity Couficil,
the Government of Pakistan agrees to withdraw its troops from that State.

2. The Government of Pakistan will use its best endeavour to secure the
withdrawal from the State of Jammu and Kashmir of tribesmen and Pakistan
pationals not normally resident therein who have entered the State for the pur-
pose of fighting.

3. Pending a final solution, the territory evacuated by the Pakistan troops
will be administered by the locsl authorities under the surveillance of the Com-
mission.

B. 1. When the Commission shall have notified the Government of India
that the tribesmen and Pakistan nationals referred to in Part TI-A 3, hereof
have withdrawn, thereby terminating the situation which was repreasented by
the Government of India to the Security Council as having occasioned the pre-
sence of Indian forces in the State of Jammu and Kashmir, and further, that the
Pakistan forces are being withdrawn from the State of Jammu and Kashmir,
the Government of India agree to ‘begin to withdraw the bulk of their forces
from the States in stages to be agreed upon with the Commiesion.

2. Pending the acceptance of the conditions for a final settlement of the
situation in the State of Jammu and Kashmir, the Indian Government will
mairftain within the lines existing at ‘the moment of the cease-fire the mini-
mum strength of its forces which in agreement with the Commisgion are con-
sidered necessary to assist local authorities in the observance of law and order.
The Commission will have obdervers stationed where it deems necesaary.

8, The Government of India will undertake to ensure that the Government
of the States of Jammu and Kashmir will take all messures within their power
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%0 make # publicly known that peace, law and onder will bg esfeguatded spd
that &l! bomen wod political righte will be guarantesd.

c. i Upon signature, the full text of the Truoe Agreement or a communi-
que containing the principles thereof as agreed upon between the two Govern.
wents and the Commission, will be made public.

Parr 111

The Government of India and the Govornment of Pakistan reaffirm their
wish that the future status of the State of Jammu and Kashmir shall be deter-
mined in accerdance with the will of the people and to that end, upon accep-
tance of the Truce Agreement both Governments agree to enter into consultationa
with the Commission to determine fair and equitable conditions whereby -such
free expression will be assured.

.

New Delhi, 20th August, 1948

Ezxcellency,

Op the 17th of August, my colleague, the Minister without Portfolio, and
I discussed with you and your colleagues of the Commission now in Delhi the
resolution which you had presented to us on the 14th instant. On the 18th, I
had another discussion with you, in the course' sﬁ swhich 1 tried to explain to
you the doubts and difSculties which members w®any Qovernment, and repre-
sentatives of the Government of Keahm't whom we consulted. had felt as the
result of a preliminary but careful examination of the Commission's propoenla.

2. During the several conferences that we had with the Commission when
it Sret came to Delhi, we placed before it what we considered the basic fact
of the situation which had led to the conflict in Kaghmir. This fact was the
unwarranted aggression, at first indirect and subsequently direct, of the Pakistan
Government on Indian Dominion territory in Kashmir. The Pakistan Govern-
ment denied this although it was common knowledge. In recent monthe very
large forces of the Pakistan regular army have further entered Indian Union
territory in Kashmir and opposed the Indian Army which was sent there for the
defence of the State. This, we understand now, is admitted by the Pakistan
Government, and yet there has been at no time any intimation to the Govern-
ment of India by the Pakisten Government of this invasion. Indeed, there
hag been a continual denial and the Pakistan Government hédve evaded answering
repeated inquiries from the Government of India.

In accordance with the resolution of the Security Council of the United
Nations adopted on the 17th January, 1948, the Pakistan Government should
have informed the Council immediately of any naterial change in the situation
while the matter continued to be under the consideration of the Council. The
invasion of the 8tate by large forces of the regular Pakistan Army was a very
material change m the situation, and yet no information of this was given, 8o
far a8 we know, to the Security Council. ) !

The Commission will appreciate that this conduct of the Pakistan Govern-
ment i8 not only opposed to all moral codes as well as intemational law and
usage, but has als¢ created a very grave situation. It is only the earnest desire
of my Governthent to avoid any extension of the field of conflict and to restore
peace, that haf led us to refrain from taking any action to meet the new situa-
tion-thet was created by thia further intrusion of Pakistan armies into Jammu
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end Kashmir Btate. The presence of the Commission in India has neturally led
us to hope that any arrangement sponsored by it would desl effectively with
the present situation and prevent any recurrence of aggression.

8. Since our meeting of the 18th August, we have given the Commission's
resolution our most earnest thought. There are meny perts of it, which we
should have preferred to be otherwise and more in keeping with the fundemen-
tal facte of the situation, especially the flagrant aggression of the Pakistan Govern-
ment op Indian Union territory. We recognise, however, that, if a successful
effort is to be made to create satisfactory conditions for a solution of the Kash-
mir problem without further bloodshed, we should concentrate on certsin essen-
tials only at present and seek safeguards in regard to them. It was in this spirit
that I placedP the following considerations before Your Excellency:—~

(1) Thet paragreph A. 3 of Part II of the resolution should not be inter-
presed, or epplied in practice, ro as

(8) to bring into question the sovereignty of the Jammu end Kashmir
Government over the portion of their terzitory evacuated by Pakis-
tan troops,

(b) to efford any recognition of the so-called “Azad Keshmir Govern.
ment’’, or

e
(c) to enable this tectflory to be annsolidated in any way during the period
of truce to the disadventage of the State.

(2) That from our point of view the effective insurance of the security of
the State against external aggression, from which Kashmir has suffered so much
during the last ten months, was of the most vital significance and no less impor-
tant than the observance of internal law and order, and that, therafore, the with-
drawal of Indismm troops and the strength of Indian forces maintained in Kashmir
should be conditioned hy this overriding factor. Thus at eny time the strength
of the Indian.forces maintained in Kashmir should be sufficient to ensure security
against amy form of external aggression as well as internal disorder.

(3) Thet as regards Part 111, should it be decided to seek & solution of the
future of the State by meens of s plebiscite, Pakistan should haeve no part in
the organisation and conduct of the plebiscite or in eany other matter of internal
edministration in the Btste.

4. If T understood you correctly, A 3 of Part II of the resolution does no#
envisage the creation of eny of the conditions to which we have objected in
paragraph 8 (1) of this letter. In fact, you made it clesr that the Commission
was not competent to recognise the sovereignty of any suthority over the evacua-
ted areas other than that of the Jammu and Kashmir Government.

As. regards paragraph 38(2), the paramount need for security is recognised by
the Commission, and the time when the withdrawal of Indian forces from the
State is to begin, the stages in_ which it is to be carried out and the strength of
Indian forces to be retained in the State, are matters for settlement between
the Commission and the Government of Indis. S

Finelly, you aegreed that Part 1II as formulated, does pot in any way re-
cognise the right of Pakistan to have any part in a plebiscite. -

5. In view of this cla¥fication, my Government animated by e sinoere desire
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o promote the cause of pesce and thus to uphold i:he pripnciples and prestige of
the United Nations, have decided to accept the resolution,

Acoept Excellency, the assurance of my highest consideration.
- M JAWAHARLAL NEHRU,

Prime Minister of India.

Hir Excellency M. Josef Korbel,

Chairman
United Nations Commission for India and Pakistan, '
New Delhi. 5
New Delhs, 20¢h Auguse, 1048
Excellency,

You will recall that in our interview with the Commission on the 17th August,.
I deslt at some léngth with the position of the spsrsely populated and moun-
tainous region of the Jammu and Kashmir State in the north. The authority:
of the Government of Jammu and Kashmir over this region as a whole has no&
been challenged or disturbed, except by roving bands of hostiles, or in some
places like Skardu which have been ocoupied by irregulars or Pakistan troops.
The Commission’s resolution, as you agreed in the course of our interview on:
the 18th, does not deal with the problem of administration or defence in this:
large area. We desire that, after Pakistan troops and irregulars have with-
drawn from the territory, the responsibility for the administration of the evacua.
ted areas should revert to the Government of Jammu and Kashmir and that-
for defence to us. (The only exception that we should be prepared to accept
wonld be Gilgit). We must be free to maintain garrisons at selected pointe in
this area for the dual purpose of preventing the incursion of tribesmen, who
obey no authority, and to guard the main trade routes from the State into Cen-
tral Asia. ’

Accept, Excellency, the assurance of my highest consideration.

JAWAHARLAL NEHRU,

Prigge Minister of India

=

His Excellency M. Josef Korbel,

Vice-Chairman,
United Nations Commission for India and Pakistan‘

New Delhi.
United Nations Nitions Unies

UNiTED NATIONS COMMISBION FOR INDIA AND PAKISTAN
Faridiot Hovee, Now Delhs, 26¢h August, 1948

Excellency,
I have the honour to acknowledge the réceipt of your communication dated

August 20, 1948, regarding the terms of the Resolution of the United Nationa
Commission for India and Pakistan which the Commission presented to you ony
the 14th of August 1948.

The Commission requests me to convey to Your Exoellency its view that
the interpretation of the Resolution as expressed in paregraph 4 of your letter
comcides with ite own interpretation, it being understood that as regards poin
(1) (c) the looal people of the evacuated territory will have the fpeedom of legiti-
mate political activity. Tn this connection, the term ‘‘evacuated territory’™
refers to those territories in the Stste of Jammu and Kashmirwhich ere at.
present under the effective control of the Pakistan High Command.
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_i'!b,e Commission wishes m o express to Your Ezcellency ite sincere satis.
faction that the Governmen$ of India bas acoepted ihe Resolution and appre-
<iates the spirit in which this decision has been taken.

L wish to avail myself of thjs opportunity to renew to Your Excelleﬁoy the
sssurances of my highest consideration.

JOBEF KORBEL,
Clgirman.
H. E. Pandit Jawaharlal Nehru,
Prime Minister and Minister for Erternal Affairs,

‘Government of India,
New Delhi.

UNITED NATIONS COMMISSION FOR INDIA AND PAKISTAN
Faridkot House, New Delhi, 35th August 1948

Excellency,

I have the honour to aoknowlelige receipt of your letter of 20 August 1948
‘relating'to the sparsely populated and mountanious region of the 8tate of
-Jammu and Kashmir in the North.

The Commission wishes me to confirm. that, due to the peculiar conditions
<of this area, it did not speoifically deal with the military sapect of the problem
in its Resolution of 13 August 1948. It believes, however, that the question
waised in your letter could be considered in the implementation of the Resolution.

Accept, Excellency, the nssurances of my highest consideration.

JOSEF KORBEL,
Chairman.
‘H. E. Pandit Jawsaharlal Nehru,
Prime Minister and Minister for External Affairs,
Government of Ind§,
New Delhi.

8bri B. Das (Orissa: Gencral): May I suggest that the statement which
the Honourable the Prem®r has ‘made and the statement laid on the {able
may be circulated to us by this evening.

Mr Do{;nty Bpeaker: All that can be assured is that as soon .aa possible
the statement and the speech will be circulated. I cannot say whether they
will be circulated before the evening. '

‘Bhri H. V. Eamath (C.P. and Berar: General): Is there going to he no
statement on Hyderabad?

‘Mr. Depuly Bpoalser: Yee, there will Be one.

6hrt Mahavir Tyagl (U.P.: General): = With regard to those Foreign
Officers who are fighting on behalf of Pakistan, may I know if they are
British nationals?

‘Yo Honwmmble Pandiit Jawaharlal Mehru: Some of them, yes.
Shri 3. Dus: S8hame on Englandi
L 3



STATEMENT ON HYDE RABAD

— The Runourable Pandit Jawadarlal Nehru (Prime Minister and Minister for
Bxternal Aftairs and Commonwealth Relations): I shall now address the House,
8ir, on en eitirely different topic, unrelated completely, but it is difficult reslly
to sepatate things in the organic life of the country— So one thing affects an-
other. But in effect what I am going to say now in regard to Hyderabad is
something which stands apart from what I have said about Kashmir and does
not bear any relation to it.

For over a year now, we have been making earncst attenipts to come to a
peaceful and satisfactory . settlement with the Government of Hyderabad.
In November last. our efforts led to a Stand-Btill Agreenent for a vear. We
hoped that this would be followed up soon by a final and satisfactory rettle-
ment. In our view, this settlement could only be hased on the establishment
of responsible Government in the State and accession to Intlia. That ac-
‘cession meant of course, that the State weuld be an autonomous unit in the
Indian Union enjoying the same powers and privileges as other autonomous
units. What we offered Hyderabad was. in fact, an honourable partuership
in the great brotherhood of the Indian Union.

2. Popular responsible Government, in Hyderubad or in any other Stute or
Province of India has leng been our objective and we are glad to say that it is
very near fulfilment all over India, except for the State of Hyderabad. Je
was inconceivable to ue that, in the modern age, and in the heart of 1lndia
which is pulsating with a new freedom, there should be a territory deprived
of this freedom and indefinitely under autocratic rule. -

3. As for accession. it was equally clear to us that a territory like Hyderabad,
surrounded on &ll sides by the Indian Union and with no outlet to the rest of
the world must necessarily be part of thiat Indian Union. Historically und
culturally, it had to be a part, but geographic and ecomomic regeons were
even more peremptory in this matter and they could not be ignored, whatever-
‘the wishes of particular individuals or groups of individuals. Any other re-
lationship betweem Hyderabad and the rest of India would involve continuing
suspicion and, therefore, an ever.present fear of conflict. = A State does not.
become independent by merely declaring itself to be so. Independence
connotes certain relationsbips with independent States and récognition by
them. India could never agree to Hydernqu having independent relatlons with:
any other power for that would endanger her own securiby. = Historically,
Hydersbad has at no time been independent.  Practiodlly, in the circum-.
stances of today, it cannot be independent.

4. Further, in conformity with the principles that we have repeatedly pro-
claimed, we were agreeable that the future of Hyderabad should be determined
after a reference to its people, provided that such a reference was made under
free conditions. Tt cannot possibly be made under the conditions of terror which
prevail in Hyderabad today.

5. Our repeated attempts at a settlement, which came near to success on one-
or two occasions, ended unfortunately in failure. The reasons for this were
obvious to us; there were sinister forces at work in Hyderabad State whicl
were dctermined not to allow any agreement with the Indian Union. These
forces, led by completely irresponsible persons, have progressively gained in
strength and now completely control the Government. The rewources of the
Btate were and are being mobilised for war in every way. The State army has.
been increased and irregular armies have been allowed to grow up rapidly.
Arms and ammunition were smuggled in from abroad; this process, in whiok
a number of foreign adventurers have been $sking a8 prominent part, is con-
tinuing. N country, situated as India is, would have tolerated these warlike

(99
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preparations by a State in the very heart of India. Neverthless, ths present*
Government of India patiently continued negotiations in the hope that they
would lead to some settlement. The only other step they took was to provent,
in-so far as they oould, the flow of warlike material intoc Hyderabad.

6. The private armies that grew up in Hyderabad, notably the Razakars,
tave become more and more aggressive and brutal within the State and some-
times across its borders, in India. I do not propose to give a full account of this
tiere as full particulars are available partly in the White Paper on Hyderabad
which the Deputy Prime Minister presented to the House earlier during the
session, and partly in other published documents. This growing terrorism
and frightfulness inside Hyderabad State against all those, Muslims and non-
Muslims. who ‘are opposed to the Razakars and their allies, both official and
non-official, has produced a very grave situation and has had its repercussions
on the bordering areas of the Union and in India generally. At the present
moment, our immediate and most anxious preoccupation is this mounting wave
of violence and anarchy inside Hyderabad State.

7. A full account of Razakar activities will take long. I shall mention only
some recent incidents and a few figures, The inhabitants of a village inside
the Btate, which, under the spirited leadership of its headman, hed offered
stout resistance to these gangsters. were, when resistance became impossible
owing to the exhaustion of ammunition, put to the sword and the village itself
burnt. The brave headman was decapitated and his head carried about a
pole. In another village, men, women and children were collccted in cne
spot and shot dead by the Razakars and the Nizam’s police.

A large party of villagers fleeing in bullock carts to some haven of safety in
India, was brutally attacked; the men were beaten up and the women abducted.

A train was held up, the passengexs looted and a number of coaches burnt.
The House is aware of the attacks on our troops seeking to entsr our enclaves
within State territory and of Ragzakar incursions into our own’ villages along
the border.

According to reports received yesterday, Razakars and a unit of the regular
Hyderabad army with armoured cars want into action against Indian tr on
Indian territory. They were repulsed; one armoured car was destroyed and
one officer and 85 other ranks taken prisoner. The incident further illustratas
the mounting aggression against India.

Bince this provocative campaign of violence started, according to information
which bas so far reached us, over 70 villages have been attacked inside the
State, about 150 incursions have occurred into our territory, hundreds of per-
sons have been killed, a large number injured and many women mpedp or
abducted, 12 trains attacked, property worth over a crore of rupees looted.
Hundreds of thousands have fled the State in order to seek refuge in the
neighbouring Provinces of India.

8. The House will agree that no civilised Government can permit such atro,
cities to continue to be perpetrated with impunity within the geographical
heart of India; for this affects not only the security, honour, life and property
of the law abiding inhabitants of Hyderabad, but also the internal peace and
order of India. We ocannot havo a campaign of murder, arson, rape and loot
going on in Hyderabad without rousing communal passion in India and jeo-

ardising the peace of the Dominion. Let. the House consider what our pre-
geoeasors in the Government of India would have done in these circumstances.
§a tar lees, they would have intervened drastically; the lapse of the Para-
mauntaev of the British Crown cennot alter the organic inter-relation ot

Hyderabasd sod the power whose respanaibility for the security of India as a
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-whelda is, and should continue to be unquestioned, or the mutual obligations
.of the one to the other. We have been patient and forbearing in the hope
tbat good sense would prevail and & peaceful solution be foung. This hope
has proved to be vain and not only is peace inside the Btate or on its borders
nowhere in sight but peace elsewhere in India is seriously threstened.

9. We have been criticised for having beem too patient and too forbearing.
‘That criticiszn may have some justification. “But we have tried to act on the
principle that no effort should be spared at any time to avoid conflict and o
-gecure 8 settlement by peaceful methods. Except in the last resort, an
other course would be a sad contradiction of the ideals and principles to whic
‘wevhave repeatedly pledged ourselves from the beginning to the termination of
our struggle for freedom from foreign rule. But we cannot blind ourselves
to cruel facts or shirk the hard responsibilities that such facts might impose.
At the present moment, let me repeat the issue that compels immediate prio-
rity is that of security of life and honour in Hyderabad and the stoppage of the
brutal terrorism that persists in that Btate. Other issues may well be taken

up later, for indeed peace and order are essential for the consideration of other
questions. *

10. The Hyderabad Government have demoustrated both their unwilling-
ness and their incapacity to put down the terrorism that bas made the life of
the law abiding citizens of the State so extretnely insecure thut large num.
bers of them are fleeing to the neighbouring provinces and Btates. We feel
that internal security in Hyderabad will not be assured at this stage unless our
troops are stationed at Secunderabad as they used to be until India withdrew
them early thie year. In reply to a recent letter from the Nizam, His Excel-
lency the Governor General made this suggestion to His Exalted Highness who
has replied that no such actior. is necessary as conditions in Hyderabud are
entirely normal, This, of course, is contrary to all known facts and we have
vow asked the Nizam for the last time to disband the Rezakars immediately
and, as suggested by His Excellency the Governor-General, to facilitate the
return of our troops to Becunderabad, in such strength as may be necessary o
restore law and order in Hyderabsd Btate. If they are so stationed, there

will be a sense of security in the people and the terrorist activities of private
armies will cease.

May I add a few words more. First of all I should like to state to this
House and place before this country that we have tried to look upon this
question of Hyderabad as far as possible entirely away from the communal
point of view and I should lilee the country to look upon it in this non-com-
munal way. I know, as I have just stated, that communal passions have
been rousedg But it should be the business of all of us, to whatever religion
or community we might belong, to lift this question away from the conimunal
plane and to consider it from other, and, I think more valid and more basle
points’ of view.

We wish to send our troops to Becunderabad to ensure security in Hyder-
abad, the security of all the people there, whether they are Hindus or Muslims,
or they belong to any other religion of group. If subsequently freedom comes.
to Hyderabad, it must come to all equally and not to a particuar group.
Therefore I would like to lay stress on this and I would like those organs of
public opinion who can influence the public so much at any time, and more
specially during times of stress and strain, alwayg to lay stress on this non.
communal aspect. Also, whatever steps we may have to take in the nature
of police action or other, our instructions are going to be definite and clear that
sny kind of contmunal trouble from sny side will be most steruly deslt with.

There has been, as I mentigned $o_thia Houso. & lerge migration from Hv-
dembed of ferronstaiohen gocg . 1.do Bob know how oy bave 00w, od
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but in' the Central Provinces even now there are large oamps of tens of thous-

ands—probably several hundred thoussnd peoplc may have come out in the
course of the last two months. Now, if T may give advice—ulthough the
giving of this advice means the assumption of a certain responsibility—1 would
give this advice and take the rigl§, tbat people should not migrate from Hyder
abad or from any part, wherever they may be.

An Honourable Member: And get butchered.

The Honourable Pandit Jawabarial Nehru: Somebody said get but.clered.,

I can only speak in'my own terms. 1f I am -there I would not migrute, what
ever happens—butchery or nq butchery. I think that when we have ic face
n gerious situation, nothing can be worse than running away from it: and es-
_pecislly in the present instance I see no benefit in regard to that matter. Be-
cause, the person who runs away exposes himsclf to that very danger more

than 2 person who sits or stands normally spesking. Of course 1 am mot

considering exceptional cases and some things may happen here und there

But my genernl point is this, that we may be on the eve of gruve happenings

in this country, and because of that our Goverminent has paid the griatest and
the decpest attention to these matters. \We have discussed themn, not only

amongst ourselves but with our advisers: we have considered various possible

consoquences, for every action has to he judged from tiie possible consequences
thereof. We cannot just take an action in the air. 8o we have done that.

And having done that, we have come to certain conclusions which I am placing

before you. At any time I would have advised the country to be calm and
poised and I refuse to be panicky and refuse to run away from any difficult

situation. At this time particularly I do call upon with all the earnestness

in me that we should maintain our peace and calm and face any situation
that might arise not only in that calm and coliected and disciplined way but

also always remembering the fundamental principles and lessons that our

Master placed before us.

AJMER-MERWARA TENANCY AND LAND RECORDS BILL-contd.

Mr. Deputy Speaker:. The House will now proceed with the fursher con-
sideration of the motion moved by the Honourable Bhri Jairamdas Doulatram
on the 6th September r¢ the Ajmer-Merwara Tenancy and Land Records

Bill.

Pandit Mukut Blharilal Bhargava (Ajmer-Merwara): Sir, yesterday evening
when the House rose for the day I was discussing the soundness of the relative
claims of the Istimrardars and their tenants to the proprietary title in the soil.
'These estates though originally eleven in number, gradually jncreased to
seventyfour and are covering 1,376 out of a total of 2,400 square miles of the
area of the province. I had drawn the attention of the honourable House to
a very very patent fact that the British officer, Mr. Cavendish as carly as iu
1829, after elaborate enquiry, had come to the conclusion that thase feudal
chiefs had originally been life grantees of the estates from the Moghul rulers
of the day in lieu of certain militeary serviees (o be rendered to the Moghul
emperors, that subsequently the Maharattes commuted the military service in
lieu of tons of money and fixed an assessment over these estates. Wheu the
Ajmer district was ceded to the Britirh in the year 1818 the problem arose aes
to what recognition was to be yiven to the feudat chiefs. It was remarkad
by Mr. Cavendish and Mr. MacKenzie that their enquirfes showed that the
feudal chiefs appeared in these estates merely s strangers on behalf of the
rulers of the day and that the tenarits Wad been isr posbdeslor of the holdinga

ke LS e
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the year 1874, and the full proprietary title of these feudal chiefs in these
estites was recognized, and the sanads that were granted to the feudsl chiefs
.in the year 1874 laid down that they were to remaiu as the full proprietors-of
these estates and further that ihe government of the day waived its right to
-enhance the asscesment and fixed the assessment in.perpetuity. The same
assessment was recognized a8 was made by the Mahrattas, the then rulers oi
the duy. The Mahruttas were calliig this assessment hy the name of mamala.
'hey were making a number of additional recoveries, hut the British overn-
ment of tho day chose to relinquish all ite claims to these wdditional recoveries
and recognise the assessment. This recognition of assessment and fixation of
it, and the waiver of the right to enhance it in perpetuity has caused an
enormous loss to the public revenues. This assessmnent was made, as 1 sub-
mitted a minute back, a century Lefore tbe British cenis and it ws this very

amount that was recognised.

The: other right that was recognised in the sanad was that on succession to
these estatvs, ench succcssor was to give a certain nazarana to the British
Governmicnt.” But even that right of recovery of the nuzarana remained a
mere dend letter und was formally relinquished jn the year 1923. 1t shows
that while the British Gowernment was very particplar and anxious to give
every possible concession to these foudal chicfs, it altogether ignored the rights,
the valuable rights, of the cultivator in the holdings. As I had pointed out
Yesterday, in condition No. 9 of the sanad the istimrardar and his sncocssors
in title had bound themselves to respect and protect, the rights of the cultivator,
which clearly shows that there were certsin valuable rights of the cultivators
gxistinﬁ at the time which required protection at the hands of the rulers of the

ay.

But. Sir, notwithstanding this condition No. ¥ in the sanad what do we
find? When Mr. Butherland came in, Regulation II of 1877 was enacted and
a law, so far as the tenants were concerned, was incorporated in the form of
BSection 21 of Regulation 1I of 1877, which laid down that all occupiers of
cultivable and non.cultivable land comprised within the istimrardari estntes
of Ajmer-Mcrwara were to be presumed to he tenants at will until the contrary
was proved. This contrary has not been proved in any case, and there is no
record where the court of law has found that the burden has been satisfactorily
. discharged by any one of the tennnte. The result wvas that from 1877 up to the
present day, these tenants have been victims to a process of ruthless exploitation
and have been morg or less mere slaves in these estates. From 1877 up to the
year 1931 we find that these tenants were being exploited in & number of ways,
and- the demands from the feudal chiefs were increasing day by duay.
There was consequently a big agitation and we find that in 1932 in one of the
premier intimrardari estates of Masuda there was = serious agitation and also
the daclaration of a non-rent campaign. The ruthless might of the British
rulers of the day in the shape of their representative, tho Chief Commissioner
whose position in the old set up of things was o0 Jess than that of a Nawab
or a ruler of the neighbouring Rajputana Btate..................

Babu Ramnarayan Singh (Bihar: General): Mr. Deputy Speaker, is there
a quorum in the House?

Mr. Deputy Speaker: There is.

Pandit Mukat Blhari Lal Bhargava: The result has been that for over 8
century these down trodden and poverty-stricken tenants have been subjected
to a ruthless process of exploitation at the hands of their feudal chiefs

12 Noon who have been enjoying full liberty and license udner the patronage
extended to them by the representative of the bureaucratic Govern.

ment, that is the Chief Commissioner. When this agitation grew and came
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to & head in the year 1932, it was suppressed with a ruthless wave of repression
ond subsequently nn Inwtimrardari Inquiry Committee was appointed in the
yeur 1932, This Committece was presided over by the Assistant Commiseioner,
Mr. De la Fargue. Nq representation was given to the rcpresentatives of the
tenants in this Committee, for whose benefit it had been brought into exis-
tence. We find that excluding the Assistant Commissioner as the Chairman
of this Committee, thero were three officiuls-—~the 8. D. Os. of the different
Divisions of Ajiper-Merwara—and there was one non-official representative,
Rai Bahadur Munshi Mitthan Lal who was the standing cbdunsel of the
ietimrardars. Tho result was that the recommendations made by the De lg
Fargue Committee were of & very, very reactionary type. They proposed to
enhance tMw powers of these istimrardars still further. They proposed that
they niay be able to recover their dues—the rent, tho cesses, etc.—as lund
revenue; there were many other recommendations which were more or less of
a very, very reactionury character, wholly in favour of the istimrardars and
against the tenants. Naturally, no Government, in the facg of the serious
agitation going on, could venture to ai:cept these reactionary recdmmendations
of the De la Fargue Committee. Notwithstanding this, no ameliorative reforin
was undertaken by the administration of the daw with the result that the
misery and sufferings of the tenants were piling more and more. In the year
1937 Mr. C. J. Irwin, a retired experienced revenue officcr, was called from
C. P. and_he was entrusted with the job of inquiring into all thesc estates.
Hea submitted a report and within the four cormers of this report he also made
a draft of a tenancy legislation which he recommended to the Government of
the day to replace the existing ‘‘black Act’’ of 1877. Now, Sir what happened?
The Government found that the report submitted by Mr. Trwin was wholly in
favour of the tenants and therefore it was put in cold storage. That clearly
shows that there was not only connivance gut definite collusion between the
representatives of the Administration and the feudal chiefs. This report did
not see the light of the day tdl 1946, It was only after repeated interpel-
lations by me on the floor of this House and only after the advent of the
Interim Qovernment, on which Congress was represented, that this Report
was placed on the Table of the House. As the agitation was growlng, a
special officer was appointed by the Government of India to make enquiries
for the third time and that special officer is the draftsman of the present Bill
.which has been sponsored by the Honourable Minister for Food and Agriculture.

8ir, I had submitted yesterday and I repeat it today, that this Tenancy Bill,
go far as ite drafting is concerned, is all right. It is a good draft, made on
modern lines and if it is compared with tenancy legislation in other Provinces
it is a diséinct improvement, but still the question is that in 1948, a year after
India has attained independence, when this Bill is beibg sponsored by the
Congress Government, the drafting of this Bill should have been based on the
assumption that zaniindari existe in Ajmer-Merwars. I heard it argued very
vehemently a few daye ago, in the course of the debate on inflation, that the
abolition of samindan and prohibition and other schemes of public utility
should, for the time being, be deferred. 8imilarly, it may be argued here
also that the abolitibn of fstimrardari in Ajmer-Merwara may be treated on
the same lines. I do not think it is justifiable for the Congress to shelve these
schemes of public utility for any time whatsoever. 8o far as Ajmer-Merwara
is concerned, this problem is very very simple and need not be deferred at all.
This question was agitated on two occasions by me on the floor of this House
and the Bpecial Officer. Mr. Belgrami was asked to submis his own views
after full enquiry into the whole question. He submitted to the Government
¢f India a very deteiled and comprehensive and elaborate repdrt. The con-
clusion to which he has reached, I do not agree with, but that report contains
all tho same all material, facts based upon history, facts upon the recognised
Bettlement reports of bhe(Government etc. This report wes rsferred to a
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Committec representative of Istimrardars and Kisans and I was also a
member of this Committee. 'The representatives of lstimrardars on the Com-
mittee refused to participate. They refused to give any opinion. Therefcre,
all the vpiuion was “from and on behalf of the representatives of Kisans. The
other day, in reply to a question by me, the Hovourable Minister stated that
it was not the opinion of the Committee but of individual tembers. i3ut L
would lik: to usk him to bear this fact in mind that Istimrardars and their
representatives refused to participate in the proceedings of this Committee or
give any opinion. All other reprosentatives gavo their opinion and that was
that the Government of India should accept tlie principle of abolition of
Istimrardar; in unequivocal terms and should forthwith appoint a Committee
which would enquire into the facts and circuristances of the cuse and which
may be called upon to submit a report as to the tcrns and time at which this
aholition can take place. Though that report ‘was submitted, as far ns I
remetnber, more thar six months ugo, no action was taken by the Government
of India. The “Advisory Council of the Chief Commisioner, of which I am
klso & member, has appointed a 8Sub-Committee during its last session about
three months ago, and in the Resolution that was pasued it was stated in ua-
equivocal terms that the Advisory. Council accepts the principle of abolition
and it has appointed a committee to go into this matter and report as to the
terms and the time at which it can teke place. Now, Bir, the Honourable
Minister stated in reply to my interpellation thet the Government of India is
awaiting the Committee’s report. as wleo that the Committee has been asked
to submit its Report and the Chicf Commissioner has beon asked to give his
opinion by the 80th September.

Néw, Sir, my submission is this: this report is l)kelv to be received before
the Belect Committee examines the provisions of this Bill. So far as the prn.
visions of this Bill are concerned, I have already stated that I hesitate to
welcome them, because the Bill does not go far enough because it starts
on the presumption of the non-existence of samindgri in Ajmer-Merwara. Bub
still it is a distinct advance upon the unsatisfactory state of affairs prevailing
today. One of the great achievements we wented incorporated in this Bill ig
the abolition of cesses and lags beyond the share of rent. If you will refer
to the Irwin Bill in 1987, no less than 150 lags and cesses were recovered hy
the feudal chiefs with the result that though the share of rent receivable by
the landlord or the fuedal chief wus only one-third, the other one-third was
being snatched away from the tenants in the shape of these cesses and lags.
whose number was innumerable. I would not like to waste the time of the
honourable House by giving an exhaustive list of these cesses and lags, but
T would oconfine myself o saying that. they are more or less of a barbarous age
and reminiscent of medieval times. Bome of these cesses are payable at the
time of payment of rent along with a share of rent while the others are payable
occusionally. For example, there are four cesses: Neotha, Chaunri, Khansa
and” Ramnam Chaunri is a marriage tax. Every residont of the village, if
there is a merriade of & son or daughter, must’ make presents to the fuedal
chief. Then if there is any feast either on the occasion of death or marriage
the tenant and every resident of the village must present his feudal chief with
dishes: and it will amuse the House to know that these dishes should be the
same in number as the kind of food that is served. For instanoe, if it is
leddnos that are prepared a number of dishes should go to the feudal ohief,
and not only to the feudal chief but #o his retinue which consirts of a8 number
of persons. If if is halwa a number of dishes must be  furnished. Recently
in the lnat few vears these dishes in kind have been commuted in cash; and
while the feudal chief receives them in cash his retinue must receive in kind.
Bimilarly if there is #ny marriage in the family of the feudal chief the averago
tenant and resident of the villaze must make his pr&ents to the chies. Then
an ceremogial occasionsand festivals like Diwali and Holi, etc. the tenant and
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resident is expected to make some presents in the name of Ramnam. These
are the conditions there. . Mr. Irwin prepared an exhaustive list of these cesses
in 1937 and he said that thege cesscs ditfer from village to villagé snd in some
ceses from tonant to tenant. So the great benefit that is sought to be con-
terred by the provisious of this Bill upon the tenants is that numerous lags and
cesses which were Leing paid in nddition to the share of the rent that 18 pres
cvibed by the Bill have been probibited £nd their recovery is made illegal.

Then in- this Bill there is a chapter on fundamental rights of the teunant.
That chapter consists of elanses 6 to 8§; and all those who have experivnce of
tenancv law will wonder why a chaptor like this should be inciuded here.
Thot itself shows to what extent the tenants have been exploited in the yast.

Then 1 will mention certojn things which the Select Committee should keep
in mind, Clause 73 of the Bill provides the acele of rent. The scheme of the
Bill i« to divide the tenants into four kinds, and that is in clpuses 9 to 13—
hercditary and nom-occupunocy tenants, occupmey tenants and ex-proprietuiy
tenants. Under elause 72 herveditiiry und  non-occupuncy tenants will have to
pax one-third of the share of the produce, the occupuncy tenants one-fourtn
und the ex-proprietary tenants two-ninth. This is an exorbitant rmte nnd rnust
be brought, down to one-tifth, one-sixth und two-fiftecnth in the case of the three
kinds of tennnts specified here. Similarlv the- Minister should amplify tho
scope and umbit of this Bill and there should be u provigion to allow the tenant
to acquire full rights of ownership after the lupse of a certain period amd an
complying with certain conditions es to compensation as might be deemed just
and proper in the particular circumstances and local conditions. Huch n
provision would make unnccessury any separate legislation for abolition of
gamindari which must come sooner or later.

Again security of tenure which had not existed is provided in clauses 100 to
115. Thess alno need carcful scrutiny in select Committee and it should be
mude impossible for the feudal chief to cject u tenant.

My last suggestion is this. From the time the settlement opcrations
comnienced iu the istimrardari uren and which were suspended after some
"time, that is. from 1940 onwards there have been a number of cascs of arbitrary
ejectment by the fcudal chisfs. Whenever u tenant dil not submit to their
orders they tonk the law in their own hands and ejected him from his hoidiug.
'These cases of arbitrary ejectment should be scrutinised sfter this Bil! becomes
law and the persons concerned must either be restored to their boldings or
amply compenss ted. ' -

8ir, T apologise for taking so much time but-there were certain points
which could not be known to my honourable friends and which I wanted co.
explain. 1 request the Honourable Minister to amplify and widen the soope of
the Bill sn that there may be nutomatic abolition of samindari after a certain
reriod and after certain conditions have been complied with by {enants who
have been proved to be in possession of their holdings fer generations. Sir, I
support the motion.

Shri Gopikrishna Vijayavarglya (Gwalior State): Sir, I am very glad that
thie Bill has been prepared and it goes to the Select Committee, and I support
the motion. 3 .

Sir, T have travelled widely in this small territory of Ajmer-Merwara and
I know the heart of #he neasants. I was very much amazed to see the con-
dition of the peasants. Really they were like the slaves of the feudal chiefe
who treated t.Bem with great harshness. There were large nymbers of eject-
ments and they could even be externed from their villages. Very curions
kinds of cesses were lovied on them as was narrated by the honourable member
trom Ajmer-Merwara. In fact, there is great lawlessness and even if there
were anv laws. they were lawleas lawa. We ussd to wonder bow this small
plece of territory is administered, which is direoly under the adimninistration
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of the Central Govermment. It was called a non-regulated proviuce, that
<fjcans, a lawless province. It is a matter of great importanceé that this Bill
has at last been brought forward and we shall be able to remove all these
hardships of the peasants there. I have nothing more to add except thut this
i8 & very important measure in relieving the hardships of the peasunts in this
unfortunste territory, which has suffered for over w century under the DBritish
rule. ,
Shri B. Das (Orissa: General): Bir, I must thank iy honourable frieud
Mr. Mulkut Binari T.al for his great offorts in the cause of the improvement
of the position of fhe tenantry of Ajmer-Mcerwara and the relicf he has Lrught
%o them through this Bjll, and T support this rcference to the: Select Cornuittee.
My friend has pive a peep into the fcudal Indin and medieva! Indin, which
runs today. British rule brought in barbarian rule also. It. was the policy
of the Britikh to confer the. dignity of Rajas and Maharajns on these Jagirdurs
and Zamindars aml make them buy motor cars and British goods. They had
to extort the’ tenants. Naw that the Congress has brought home the idesl
of cquality of opportunity for nll, we hope the situation wiil chabge and these
Jagiriara will not extiort. Therefore, while I congratulate my honourable friend
that: he has brought lots of advantages to hiz pcople, he has to satisfy him-
self'with this ngrarinn measure now. He can't abolish the Jagirdars and
uplift the tenante in a day. ¥le had®himseclf admitte:d that hiz people ere
feudal villagers. The Congress Government in spite of its good will cannot in
one stroke aholish all Zamindars and nationalise all the agricultural landg in
India. We have found that it has been difficult in the case of Bihar, Orissa
or Unitel Provinces to nmtionalise the Zamindaria, because the nececsary
money is not forthcoming from the Honourable the Finance Minister. The
Bihar Government wanted only sixty crores of Rupees fram the (Government
in the shape of bonds or otherwise from the Covernment of Indin.  The
Gnavernment ¢oitld not agrae. Therefore, wei shonld go slow., Once Ajmer-
Merwara has advanced forward. as myv honourable friend the Minister has
sail, when the Cougress ecomes to the decision that they will abolish Zamindari
anct nationalise land as thev want to nstionnlisa other industries.—if the
national finances will permit that:—I ain sure the penple of Ajner-Merwarn
will benefit eqnally with the people of Tndin. For thg most bacleward tract
in India to elaim the most advanced liberation, T think it is perhaps asking
teo much.

I find in cliuse 10 a Jagirdar who own 6.500 acres will xet 4373 acres for
himself. his familv and dependanis.- This comes to about seven awd na-halt
per cent of land awned by him. We emn easily understand how manv dopend-
ents and relations there are and out of 4371 acres, ahout 150 or 200 cres would
be only left to tha Jagirdar. We are all familinr with the practice in Rajputana
and it is no surprise if a Jagirdar has half-a-dozen wives. Another notahle
inprovemoent: is olause 85 under which & tenant ~ould snve himself  from
extortion and chenting.  On the deposit of some moRreyv, the Tahsildar will
g0 ta the spot and settle the division of produce between the tenant and the
landlord. T welcome those ‘provisions.

Before tho 15th of August 1947, the Britich Residents were using Ajmer-
Merwars @s their hunting ghound. 16 wan more barbarous than many ot
the Rajputiann States. As soon as the Congress movement permeates .into
thos¥ parts, T hope there will be n definite improvement of the conditions of
the village folks. With these words., I support the motion.

" The Hopourpble Shri Jairamdas Doulatram (Minister for Food and Agri-
culture):” Sir, in view of the general agreement expressed by the speakers with
the main purpaose behind the Bill. I do not propose to take up much of the time
of the House. With regard to tho details referred to hy my honoursble friends
Mr. Mukut “Bihari Lal and Mr.- B. Das, these are matters which the Sclect
Committee will thoroughly go into. I think there is only one major point T may
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mention and that is with-regard to what the honourable member from Ajm
Merwara said with regard to the abolition of the Zamindari system in -Ajorer-
Merwara. The Govertiment znd the Congress ure pledged to the principle
of the abo’ition of the Zamindari system. With regard to Ajmer-Merwara, s
the honournble member from Ajmer Merwura himself has realised, unless the
tenant& who today are tenants at. will and whose rights have not been properly
recorded, aré given u definite status, it is not possible simply to abolish the
large areas, tornewhere bei:veen 1,000 and 1,300 square miles, the rights of thess
Zamindari syvstem, with nobody on whom io confer the rlght over land. ®ver
tenanta have not been propcrl; recorded. Unless we go fully into this matter,
and have a proper gurvey of the whole area and determine w{o has the right in
which part of the laud, it is not possible to build a superstructure of complete
ownership of land hy these ryots, with no intermediaries between them and
the Government. Ax a matter of fact, a large part of the work to be done
under this Terauey Bill may come to be in the way of preparation for the
abolition of the Zamindoeri system. Even in this Bill, there are ebont a dozen
chapters which wonld remain even when the Zamindari system is abolished. Of
cour'se, there will be some moditication of the present provisiony. At present
a Commlticv hue been appointed by the Advisory' Counecil of Ajmer-Merwara. to
go into the Qiails, .

Prot. Shibban Lal Saksena (U.P.: (:enerul} May I ask how the lnck of
pronar recorde stands in the abelition permanently of zamindari?

The Honourable Shri Jairamdas Doulatram: Because when the zamindar is
abolished, wha takes the land?  We must have a complete survey of the area and
s complete reeord has 6o be nmintained as to who is the tenant. All these
are not tenants as in the United Provinces. These are tenants at will, they
could he ejected and they have becn djected. Now who is the legitimate owner
of a particular holding has properly to be gone into and given n certain stntus
and recognized af oceupants, You cannot abolish the samindari svetem in
that way. Therefore, it hay bheen rogarded as necessery to have a dstailed
survev of the land. to liave a detailed examination as to the rights of various
tenants.

As T waue saving o Conunittee his been appointed and this Committee will
go into the detnils aud its ropert will he of great help to Govarnment also.
Then it: hus to be reslised that Government must plan, as T suppose it is being
planned in sonie proviness as to on what lines the future agricultural oporations
will be carricd out., Will thev he on an jndividnnl basis or co-operative basis
or on sote other hagis? Under what conditions production can he improved
and inereascd cfter the abolilion of zamindari? “Therefore, exactlv what svstem
of agriculture. will opernty is a matter to he decided héfore we con eamlv
abolish the zamindarj system. Therefore T would movc: that this Bill be refovred
to the representative Select Comtnittee I have propused to report within a week
alter the eommencement of the next session, \ -

Shrimati G. Durgabdi (Madras: General): T sugcesat that Mr. Sidhva’s name
might he ndded {o the list of memhers of the Select Committee. T hope the
Honnurahle Minister will have no ohisetion.

The Honourable Shri Jairamdas Doulatram: I have no ob1e<-t,|orr His name
mev be added.

Maulana Hasrat Mohanl (U.P.: Muslim): The Honourable Miaister haswjust
snid that it is the Government policy to nbo'ish zamindari. Tf he propose§ to
make tha kisanx peosant projrietars, then I think it will be worse than the
gamindar] svetem, because in tha place of two or three -ow ten samindars.
he will create thougauds of samindars. So on @ point of information I would
ark the Honourable Minister to explain what he means bv the abolition ot
samindari and if he wants to replace big samindars and create smaller
samindara? -

The Honoufabdle Biri Jairamdss Doulatram: The questlon ot abolition - of
gamindari i8 not under discussion now.
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YR, Depoty Speaker: The question is:

*That the Bill to deciare and amend the law relating to sgricultural tenancies, record-
of righte and other muttere connectixt therewith in Ajmer.Merwnra, be referred to a Belect
Committes consisting of 8hri Ajit Praead Jaiv, Shri Ham Sahai, Bhei Gokulbhai Daulatram
Bhatt, Bhri H. V. Kamath, Dr. P. 8. Deshmukh, Ch. Ranbir Bingh, Prof. N. G. Rangs,
Shri Mahavir Tyagi, Pandit Mukut Bihari Lal Bhorgava, Prof. Shibban l.al Saksena, Shri
V. C. Kosava Rao, Bhrimsti ‘G. Durgabai, Shrimati Renpka Ray, 8hri 8atish Chanr'-a
Samants, Shri Kishorimohsn Tripathi, Shri V. 8. Sarwate, Shii Brejeshwar Prasad, BShri
Lakshminaraysu 8ahu, Begum Aizaz Raeul, Shri Mohanlal Gautam, Mr. R. K Bidhva and
the Mover, with"instructions to report on or before the last day of the tirat week of the

next Budget Session and that the number of members whose presence aball bis necessary to
copetitute & meeting of the Committee shall Le five '

The motion was adopted.
. INDIAN TARIFF (AMENDMENT) BILL
The Honourghle Shri K. 0. Neogy (Minister for Finarice and Cominerce):
8ir, I move:
“That tho Bill further to amend tho Indian Tariff Act, 1834, be taken into consideration.”
- I do not think that the Ifouse will thank me if I were to inflict a long
speech in the atmosphere that prevails in the House this morning. [ have
circulated a feirly lengthy statement, explaining the various proposals, snd 1
think that honourable members would have no objcction, if I were to explain
very briefly the purport of this Bill. : , @
Str, if honourable members would turn to the Statement of Objects and
Roasony, appended to this Bill, they would find that the object of the Bill is
two-fold. The.tirst is to give protection to 12 industrigs enumerated in that
list and secondly to extend the period of protection by three months, in the
case of an industry to which protection was given last December by this
House. 8o -far as the 12 industries listed in the Statement of Objects and
Reagons are ooncerned, I might explain that with the exception of two, these
are cases in which the proposal amounts merely to the convergion of the exis-
ting revenue duty into a protective duty without any change at all in the
rate of the duty. Now in the case of atesl baling hoops and non-ferrous metals
alone the question of any tariff adjustment cemes in. In.the case aof non-
ferrous metals again the proposal is to convert the revenue duty into a protective
duty in respect of certain items,”and provide for certain tariff adjustments in
vegard to other items. Now these are industries who applied for protection as
usual to the Tariff Board and the Tariff Board after carefnl enquiry recom-
mended that protection be given in terms of the present Bill. And this Bill
meresly seeks to carry out thut rccommendation. T do not think that. I should
be jurtified now to give nny detuils about thrise cases where the proposal
involves merely a conversion from revenue duty to protective duty except for
the purpose of pointing out the diffcrence: between having a particular rute as,
a revenue duty ond having the verv rate repeated as a protcctive duty., Now,
Sir, under section 4 of the Tndian Tariff Act. the Government are authorised,
il necessary, to adjust the rute of a protective duty. that i to asy once the
Hounse nllows a particular rete to he fixed as a proteetive duty with refcrence
to any particvular industry, then under section 4 of the Tariff Act, the (Govern-
ment have got the authovity whenever nacessarv either to increase that duty or
reduce it according to the circumstances prevailing at any timme. That is the
main advantage, npart from the prychological factor, namely that an incustry
is assured of protection. So in regard® to these items, I do not think I necd say
anything more. :
" A8 regards the two other items where tariff adjurtments are proposed to be
made, in the cdse of steel baling honps the protection is conditional upon the
articular firtn eatisfving some of the roquirements lnid down by the Tapff
Eonrd and accepted by the Government. In the first ®place that industry is
at the present woment run by a particolar frm as a private enterprise and it
has been laid down bv the Tariff Board that this irm would qualify for protectinn
anly if it were to convert itself into a public limited company. 8o here agmin
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the protection is contingent upon this firln carrying out this particular recom-
mendation. There are other recommendations also on the compliance with
which this protection would beceme effective.

At regurds the other item. namely the non-ferrous metals, the proposais
are twofold. First we aim.at the importation of certain virgin mowels and
scraps free of duty in order to serve as raw materials for the industries cou-
cerned. Becondly, certain protective duties are proposed for tite purpuse of
giving protection to the resulting industry. '

Now there is one point to which I should make reference, because 1 know
the House attaches some impoptance to that, ir regard to shess two items
where a tariff adjustgient is proposed. There are differentia} dnties proposed in
the Bill;" a lower rate of duty being contemplated in the case of articles im-
ported from the United Kingdom and higher rates being intended to be applied
%ﬁinst similar articles imported from countries other than the United

fhgdom. No one likes this feature of the Bill and no one dislikes it more
than I do. But the fact remsins that under the present Indo.-U.K. Trade
Agreement, we have no option in the matter. But I can agsure the Honourable
Houss that the question of revising the Indo-U.K. Trade Agreement js under
active consideration. But as the House is aware wider issues will have to be
decided in defining our political relations with the United Kingdom snd this
questior: may have to be comsidered in that context. So I would beg of the
House not to take exception to this feature of the Bill because we are abso-
lutely hefpless in the matter, but to wait for a few months during whick period
we will have made sufficient progress either in the revision of the Trade Agree-
ment itself, or, in the wider coutext of canstitutional issues we may have to
congide.” some more comprehensive treaty of alliance and friendship, including
trade relations. Bir, T move. :

Mr., Deputy Speaker: Motion moved:

*“That the Bill further to amend the Indian Tarifi Act. 1934, be taken into cousideration.'”

If honourable members can be briof it might be possible to close ‘before
Lunch. We enn even sit up till 1-80 p.n:. if necessary.

Mr. R. K. Sidhva (C.P. and Boerar: (foneral): T do not want to speak at
length on this matter. 1 wish to draw the nttention of the Honqurable the®™
Minister that this Turiff Board was started for protscting our industries and
whenever any quostion is referred to tho Bourd a' common reference is made by
the Ciovernment to.them. T will read an extract to inform the House about
the aim and object of the Government in rending these cases to the Tariff
Board, particularly bearing in m'nd whether the industry is worth being
gupported. whether it. is on national lines and whether the consumers' in-
terests are safeguarded. The extract reads: .

"“That. having regard to the nainral or economic advantages enjoyed hLy the industry
and its actual or prohable costs. it ia likely within a reasonable time to develop snfficiensty
to be able to carry on wuccessfully without profection or State Asaistance: or

That it is an industry to which it is desirahle in the national intsrest to grant protec-
tion or assistance and thit the prcbable cost of snch protection or mssistence Lo tbe com
munity is not excersive. Where a claim to protection or assistance is found to be established,
i’e, if condition (1) and condition gZ) (a) or {b) are satisfied, the Board will recommend-—

(i) whather, at what rata and in respect of what articles or «lass or descrintion of
rrticlen. ia protective duty should be, imposed. . . .”
Then it savs that the protective duty should not he for more than three ysars.

Hera there are certain items brought before us and a very exhaustive
survey has been made by the Tariff Board in recommending or rejecting §ome
of the proposals sent by the Government. T wish the Government would
supply all these copies to honourable members so that they may study them

in advance, because T find no literature is being supplied to the members in
this respect. It is a very important matter so far as the impotrt duty is econ-
cerned, us well as protect've duty and revenue. which after a'l affects the
ordinury consumer and which in turn affects tho economic condition of the
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%ountry. and it is not preper that the House should be given just a two-sheeb
ill that such and such items raquire protective duties.

I was glad yesterday that at least we received in the early morning a note
from the office showing for what these protective duties are required. = But
that is not sufficient. 1 would have really desired ul: members to be in full
possession of the report because we must know what type of industry it is»
whegher it is flourshing and whether it is in the unational interests. [ waut
the House to take an interest in it. As far as glucose is concertied, I will
tell the House that the glucose industry can produce today much more than
whsat is required by the whole of India. I wi.l give you some figures in
support of this. Let me say that glucose is manufaotured for-alcohol, vinegar
and purticulary for confectionery preparstions. Glucose is alto meant . for
mgdicinal  purposes.  The import of glucose is $,500 tous per year, whereas
the three glucose factories in India have an outturn cspacity of 3,600 stone par
vert. In other words they can turn out 1,000 tons more tban what we require
during the year. But instead of being able to produse 2.500 tone they
produce on'y 846 tons. The resson i8 that glucose is manufsctursd = from
meize and that maize, due to shortage of food, is not available. - What should
be done? °*If the Government's intention is to protect the industry, then
this food difficulty will go on for five years. If you are out to protect the
industry, then you must certainly protect it hy giving it a certain allotment
for carrying on.  After all you must do some good to your industry. But
nothing 18 mentioned by Government whether they are going to give them
more raw material required for the purpose. ’

1 therefore feel, though T do no’dispute that protective duties are neces-
sary for the expansion of industry, that we should let them f{loursh so that
we mayz have such industries for a short time to come and we may not have
to depend on foreign articles. Today glicose is imported from foreign
markets in large quantities. To what extent arc you going to help th's in-
dustry ? T am glad to find that they can produce much more thao . you
require and yet you cannot give them the raw materin's.  Your excuse is
good, numely, that.since it is required for food, the maize cannot be spared.
But how long can you put tbat cxcuse in the forefront. althougrh it is reason-
able, tangib'e and neressary.  You will Rave to set aside a certnin portion of
this commodity for the industry. The Anund Tactory praduces glcose at
Re. 44 per ton while the Rampur factory produces at Rs. &4 ner ton and
the Tariff Board recommended that this difference required looking into. T
wondler whether (fovernment, aftor giving protection will ask that factory why
their cost is Rs. 10 more? While giving protection they must look in  all
directions to see that our industry prospers and is brought to such a level as
to he ab'e to compete with the foreign article, Today in th's matter. even
with ci.f, nrice we can compote with the foreign goods provided Govern-
ment gives the industry proper fecilities.

Coming to staroh: This is required for the textile industry in very Ilarge
quantitiex and apart fom that it ‘s required for the paper industry also. Here
also mai%e is required. During the war many such factories sprang up.
There are in all 45 nuch factorier. Out. of that 28 are licenaer] factories: and
those factories can produce today 40.000 tons of starch but their actual tum
out is very 'ittle, hecause the raw material is not available. T was rending
#otne literature recent’y and T found that in America they have disenvered an
alternat've o maize. I would like to ask what our Forest Resenrch Tnstitute
., at Dehra Dun is doing. * Thev have found that tamarind was a suitable a’ter-
native to maize. But no attiention has been vaid and no experiment has
been done by our Ingtitute at Dehra Dun, which is min at a hith cost.
Thev haveenot taken the trouble to find out whether there are anv alternatives
whieh can be useful for the promotion and expansion of our industry. . .

Mr. Depuly Bpeaker: Was it tamarind seeds?
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M:. B. K. Aidhva: Yes, Sir. Our existing factories should manufacturg,
a8 much starch as is required by all these industries without any foreign
import. And yet we are not abie-to do anything. If you are going to give
half-hearted support to our industries, it is wasting our money, in addition to
the consumers’ money. The Tariff Board merely give all this material. The
reports were made in 1947 and I do not know why they have not come to us
earlier. These faots should have been g:ven to us earlier. The Tariff Board
report was signed in January 1947. 1 do not know why such a long time
shouid have been taken and the House has not been given an opportunity to
go over the matter.  Protection is not a revenue duty, It means the in-
dustry should prosper and for ‘that purpose the Tariff Board have made certain
suggestions. I would like to know whether Governiment have taken into con-
sideration those suggestions or not. Otherwise protection has no meaning..

L]

As regarde steel baling hoeps they were never known in this country.
Before the war we always imported these hoops for jute and cotton from
foreign countries. During the war one or two industries came into existence
and they con produce & large quautity. Steel hoops are a very Important
industry.  The J. K. Industries have a very fine plant and they {can produce

*something like 16,000 tons but certain billets and raw materials are not avail-
able. 20,000 toos gre required. 1 shal! not go into the question of chloreform,
potassium  permanganate and sulphurous industries that require help.  The
Tarff Board has dismissed the demand of the manufacturers of chioroform,.
They say that they can stand ou their own lege and they have not made out a
cose.  As far as sulphuric acid etc. are@ncerned they desire that protection
‘shoud be given. My poiut therefore in conclusion is that T want to tell the
(Governruent that mérely bringing a Rill for giving a protective duty will not
help the industry. We are anxious that we should he seY-supporting in’
regaril to all the urticles imported from foreign countries. We have in our
country certain Industries and it is regrettable that the Government have not
coma forward with a definite p'an whereby we can stop the foreign imports,
help our economic = condition and sce that our consumers’ interests are eafe-
guirded and also to a very large extent give a fillip to our indigenons industries.
I, thercfore, would lilke to know from: the Honourable Minister whether he hus

o taken any interest 5s regards the other recommendutions of the Tariff-

' Board, besides the suggestion und recommendution made for a pro-

tective duty,  Sir, with these words I support the Bill.

Shri Moturi Satyanarayana (Madras: General): Sir, I rise to support the
Bill that hus been p'aced before the House for consideration . . . .

Prof. Shibkan Lal Saksena (U.P. : General): Sir, I do not think it would
be proper to tinish the Biil in half an hour. There are many speakers and

umietdments. 3t would be better if we adjourn now and meet for a short
while after Lunch,

. Shxl T. T. Krishnamacharl (\adras: General): Sir, € nced he we shall sit
till 2 o’clock and finish the busness.

Mr. Deputy Speaker: T think the general sense of the House is to con-
tinne and finish the husiness as soon as possibie.
Several Honourable Mombers: Yes, Sir.

Shri Moturi Satyanarayana: Sir, my support in respect of this Bill i« very
conditiona’, a8 I consider that some of these items have been placed before us*
-5 the Honourable Minister himself stated-—so as to be in consistoncy with an
agrecment that has been signed and therefore there does not seem to be any
aption, as the agreement has salready been signed and this hus to be ratified.,
But although this has been done m consistency with the agreemerx that has
been signed, this gives us an opportunity to go into the whole question of the
Tariff Board and the policy laid- down by the Government in respect to giving
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protection to various industries, I feel that in deciding the tariffs in respect
o industries, the policy of encouraging rural industries has been Gompletely
neg'ected and I think that it is abeolutely necessary and essential that the
Goveri.ment must have a policy that there shall be a very heavy tariff in
redpect of those industries that would be built up in our rural areas.” Unless
and until the Government decides on & rural economic policy or a cottage in-
dustry policy in respect of wh.ch there ought not to be any kind of concession
or consideration of either & politicat or academic nature for the purpose of
importing or exporting articles, it is not possible for us to develop our rural in-
dustries. We have got certain rural industries which cen be developed, for
instanca porcelain, glass and simlar industries. During the war there was &~
great deal of uctivity everywhere throughout India to support on & cottage
basis « few glass industries. ~The moment the war was over various kinds of
g.assee began to be imported from outside oountries and most of thesc rural
glass factories had to be closed, as they had been organised on ‘cottage lines.
If we want the glagg industry to compete with foreign iudustry, it is necessary
for us to secure the machinery from outside and it is uot possible for us to
get this mathinery in the near future. . It should have heen absolutely neccs-
sary andfit should have been inevitauble for the Governinent to see that heavy
tariffs had b8en imposed, 8o that these small giass industries here and there
were not killed on account of the cheap materal that wns imported or is being
still imported from outside. If Government had decided that this industry
shonld be treated as a rural industry, probably most of these small factories
that had been sterted cou'd have been saved and continued. In most of the
countrie: even small porcelain factories have buen organsed by the Govern-
ment en n rutal basis. If we had started a ema'l porcelain industry on a
rural basis the import of porcelain from outside and its being sold to the rural
population wou'd have been ensly stopped. If the Toriff Board decides
bereafter that there should be @ tariff dutv, either protective or preventive, it
should be done in termg of our industrv being divided into two sections.
namely rural and urban, and on the basis of things being considered com-
pietely  necessary for rural or nrban consumption as well as for state con-
sumption  Then it would be better. I would request the Commerce
Minister to review the tariff po'icy in the light of what I have gnid jurt now.

In the present Bill it has been sad that in respect of starch and glucoge it
is only that what has been dacided already is now being put into action. There
T uo special tariff imposed. But I was listening to the views expressed hy
my honouftble friend Mr. Sidhva. 1 #ind that he iz in favour of the ~starch
industry being. encouraged. I fee’.that I caunot suhscribe to thut view. My
honournhle  friend Mr. Sidhva. himself stated that in this industry maize is
profusely used. Muize is an article of food.  There is a food shortage. The
starch is used only for textie and paper purposes. ‘I'he textile and paper in-
dusiries can afford to pay more and they «¢un buy the .starch from outside.
\UChy ¢hoold we not use the muaize that s Leing utilised for this starch in our
countrv itself? 'Pherefore it is absolutely necessarv that we shou'd see that
whatever food artieles nre now used for industrin! purposes sre obiained from
outsid=, and the industry alone should ba asked {o bear more charges by im-
portiug these from onnts'de. (ur maize should not be used for industrisl
purposes {lne may or may not agrece with this view, but this ix essential
now ns otherwise it will have grave repercussions on our food po'icy. There-
fore this aspect should also be taken into consderation.

In the matter of giving this tariff protection I find that the Government
have got a machinery, namely the Tariff Board. The Tariff Board goes into
the details of the type of articles to be protected and the type of protection to
be given, and ®vidence is collecied by them. They go from place to placs,
collect evidence, examine the industrialists and various technicel personnel,
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and finally they come to certain conclusions. In spite of all that and in spit¥,
of the beuvy protection given I see in the market that even now the foreigr
artic.es wre better in quality than the Indian articles. ©~ What is the reason?
Although heavy protection is given to many of the industries, although a
good subsidy 8 given, a good bounty is given, and a high tariff imposed, even
then the quality of the artic’e iz not improving. The reason may be that the
“industrinlists tirst ask for teriff and then slecp over the matter end do not try:
to improve the quality of their article. ~That can be the only resson. Or it
may be that although it is & very inferior article in quality peop e are willing
to buy them and they are nssured of their profits; and that .8 why they do not
go into the question of improving the quality of their article. If you go to
"the rnnrket and ask for n motot to run a smull press or a factory, the electri-
ciin  ndvises you that the Indinn motor is no good-—-1 take it that the electri-
cian is not interested in getting the motors from outside and getting them con-
-sumed. But the fact is there that after two o three years the Indian motors:
are not g'ving as etiicient service as foreign motors are giving. Here there-
fore is an item: motors were given very good protectiou and motors are now
produged in large numbers. There wag an ussurance that the motorgndustry
will go on and improve. There is a'80 n possibility of our becgnli& self-
supportiug ‘n regard to the motor industry. But in the matter of -quality it is:
not 8o reassuring as in the matter of number. It is quite possible the Gov-
ernment are now ‘thinking of numbers and not of quality. It is probably
because the number tukes away the money it is thought. that it does  not
matter if the quality is not paid attention to. The quality is as important as
numbers The present protection is only to attempt at perfection. Unless
anl until Government pays sufficient attention to the matter of making every
urticle ng perfect as possible it is not right to give the protection. It iz gond
that we have nlso got such un amount of articles from outside in order to make
ow peaple feel what an inferior nrtic'e is and what a superior article is, Far
the purpose of encouraging and infusing confidenco in our peop’e and also for
giving a kind of warning to onr indnstrinlists, we must also see that this tarif
is imposed in such a fashion that there is always competition for prodncing an
artic’e and that that compettion nets as n kind of check if anybhody  tries to
produee 2n inferior article nnd tries to give it to the people in the ‘nnme of
raifriatism and in the name of swadoshi. Although I am in favour of swadeshi
rtiel fée' that evervthing ought to be swadeshi, that incentive should not he

killed ©nel it ought to be encournged. In this matter there is a henvz responsii”
bility «m the Government.

Tt is generally argued that the quality is §mpnired on nccount of the ron-
availabilty of technical skill or to the non-availability of experience. Those
shoull be supplied nnd can be supplied only by the agency of the Government.
For instance it is snid that we have got to give sufficient protection to our ply-
wood industry. It is true that we should give sufficent protection to the
plywood industry. Tut the industry is now giving a certain proportion of
the plvwood that ja. necessary for the purpose of making cases and things like
that. TH's article is already tacked on to the various artic'es that we have
to import from outside. Unless and until this plywood comes in profuse
quantity it is not possible for making a good money out of this and out of the
other manufactured articles. It is absolutely necessary that before we give
prctecton to the industry we should see that we get as muich plywood as
possible from outeide so that a'l our tea growere may have sufficiént cases to
export it outside. I hope the Commerce Minister will take into consideration-
the views that T have expressed and try to bring about a review of the tarift
policy in the next session that we are going to have. = With these words I give
my support to the motion. ' Y

8hri B. Das (Orissa: General): Sir, I am a whole-hogger protectionist and
T wus glad to find my honourable friend Mr, Sidhva and myself togsther and
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of one mind today. I remember the days when he and I wers together in
the l'ederation of Indian Chambers of Commerce where he and I fought for

protection of Industries in India and for the industxial development of the
cowitry. : =

1 an: glad the Honourab.e the Commerce Minister referred to the hated
preferential tariff to UIC and some dominions and I wish with him that in 8ix
or niue months’ prefereutial duty would be abulished..

T havi only one information to seek,.from the Honourable the Commerce
Ministec.  Most of the protection given is now being extended up to March
1949 or upto March 1950. I wish to know how Government is going to renew
it. [f it is to be under Bection 4(1), ure they going to refer it to the Tariff
Board or will the Honourable Commerce Minister do it by executive action m
his Deparfment? Then somebody will’have to see that the protective duties
continue so that the industries are not affected.

Mr. Deputy Speaker: ’rof. Shibban Lal Saksena.

Prof. Shibban Lal Salsena: I have tabled some amendments which I will
move nt a later stage.

The Honoursble Shri K. C. Neogy: Sir, I am sorry that. iy honourable
friend Mr, Sidhva is uot.in his seat just now. He first of zll mude a com-
pluiut that all the papers, particuarly the Roports of the Turitff Board, are
-not. suppliecd to honourable ancimnbers of this House. I plead guilty to that
charpe But T am afraid we are not free agents in the matter becuusg us o
resuit of paper shortage the number of copies of the Tarift Board 1teport that
used to be printed has been considerubly cut down, and all that we do at the
moment is to keep the library supp.ied with a sufticient number of sets of
these lieports. And from what enquiries I was in a position to make it does
not seeru that they constitute very popuiar literature.

Mr. Deputy Speaker: May I suggest to the Honourable Minister™ that i
keeping with the earlier practice, as soon as Governmient comes to a concla-
sion 11nd passes a resolution, to print and circulute the report as far us possible.
If it is possible the practice may be pursued heredfter.

The Honourable Shri K. 0. Neogy: I was coming to that point. I want
to.remiud the House that in all sush caases the Government publish their Re-
solutions a« soon as they come to conclusions on the basis of the Tariff Board's
reoouunendations. For instance, all the proposals that are now contained in
this -Bill are covered by Governuent Resolutions which were published i the
Gazetie of Indis on the 12th April, on the 10th May and on the 4th June.
As a matter of fact. those Resolutions give u full surnmary of the recommen-
dation; of the Tariff Bourd and also indicete the conclusions wheh Govern-
rucnt had arrived at with reference to all those various recommendations.  If
‘my honouruble friends were to properly utilise the Gazette, a copy of which
ie sent to all of us regularly, then perhaps 8 wide awake member like my
honourable friend Mr. 8idhva would be in a position to call for further infor-
mation from the Ministry concerned. I can promise him that the moment
eny inquiry of this kind is received, it will be promptly attended to and what-
ever assistance is possible to be given by the Ministry will be gladly supplied.

Sir, my honourable friend referred to a few specific points to indicate that
therv are several steps other than mere terif amendments or adjustments,
that have ‘e be taken for the purpose of giving protection to some of thesg in-
dustries. ~ As a matter of fact, if my honourahle friends refer to the Redolu-
tions that I have mentioned, they will find that some of the recommendations
which do not require any tariff adjustment are tabulated there, and it ia also
indicated there as to what action Government heéve taken or propose to take in
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those mutters. For instance, take the case of tamarind seed being utilised
for purposes of starch; aotually researoh has been underteken in this matter.

Ancther point was made by my honourable friend that these proposals
niight trave been brought forward much earlier.  All thet I have to remind
him about is thut when a Tarif Board Report :s received, it is subjected to a
very careful xeruting,  In the first instance it is examined by a Committee
of oflicers representing  primarily the Finance, Commerce and Induatries
M:uistries, and sometimes the ¥Food Ministry and other Ministries also come
into the pioture. It is after they have completed their examination that the
three iudividual Ministers—the Minister of Finance, the M:nister for Indus-
tries wd Supplies, and the Commerce Minister—indiv.dually as Ministers,
have to go into tho whole matter. 1t is on'y when these three Ministers como
to an agreement that the matter is taken to the Cabinet, I wanted to indi-
cate th's prooedure for the purpose of satis{ying the House that the utmost
care i talen, not merely Ly the Tariff Board for the purpose of inquiring into
these clrsims for protection, but also by the @overnment, before they come to
any conclusion. This, of course, is a rather dilatory procedure but if cannot
be helped.

But apart from that, my honourable friend would remember that the par-
tition of the country and the stand-still agreement between India and Pakistan
that continued for some time and which in a way laid down some kind of «
uniform  economic po'icy 8o to say for the time being, a]l these factors made
things -rather uncertain. We could not therefore come forward with any speoi-
fic propusals of this kind for the assent of this House earlier.

Mr. Deputy Speaker: Would the Honourable Minister consider the desit-
ability of placing these matters before.the Standing Committee also?

The Honourable 8hri K. 0. Neogy: I shall certainly consider that sugges.
tion.

‘fhere is just one point whioh my honourable friend Me. B. Das referred
to, to which I should like to reply. =My friend wanted to know that having
regard to the short period of time during which the protection would be in
operation, what did the Government propose to do if, for instance, proteotion
wers to be continued thereafter. ~Well, invariably in such oases the matter
has to go up to the Tariff Board once again. The Government is not expected
to go on continuing protection by teking advantage of any provision of the law
that there may exist—I do not suppose there is any such la®% which empowers
Government to do so, but even assuming there was—Government would never
think of availing themselves of that power and avoid coming up before this
House. But apart from that one other important point that I should like to
mention is that according to a recent decision, the Tariff Board’s sphere of
activity has been considerably widened.  Hitherto th@ Tariff Board wag con-
cernad only with examining a particular application when it was sent to them
for inquiry and after they had made their recommendation they had nothing
further to do with that particular industry. But now according to a recent
decision the Tarift Boartf would be expected to keep a continuous watch on
the protected industries with a view fo securing fulfi'ment of the commitments
that may have been made to effect improvements in produotion, improvement
and runintenance of standards etc. so as to avod any protected industry
becoming au undue burden on the community. As they go on looking into the
aftairs of each industry, they would be in a position to give whatever advice
thuy think necessary for the purpose of improving matters. This, I take it

. will be approved by the House as a step that will remove much of the mis-
apprehensioht that seems to prevail in regard to some of the points mentioned
by some ef my friends. ~Heretofore the Tariff Board was a kind of a detached
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body which was coricerned only in making an inquiry and meking its recom-
niendations; hereafter it will be more clesely associated with industrics for
which protection has been recommended by them and adopted by the Gov-
ernment with the approval of this House. ln future they will be ncting az &
kind of ‘friend, philosopher and guide’ {or these industries, and I think that is
n feature of the future functions of the Tariff Board which will be approved
by the House and will lead to a lot of improvement in the industries them-
selves.

Mr. Depnty 8peaker: The question is:

““That the Bill further to amend the Indian Tariff Act, 1834, be taken into considera
tion.”

’

The motion was adopted.

8hri B. Das: Sir, on-a_point of information, how can the Honourable
Minister ®ho has introduced the Bill, move an amendment? Some other
Minister has to move it.

8hri T. T. Krishnamachari: It has been done ‘before.

Mr. Deputy 8peaksr: It is permissible, though it is uedvisable for the
Honourable Minister to ask some other member to do it. I do not see any
illegality in it; this point came before the House on a prior occasion and it was
ruled that :t is open to the Minister to bring forward an amendmeunt to  his
own motion, but it is a'ways desirable to have.it moved in the name of some
other momb3r.

Any way that amendment is in Clause 1. We shall now take up Clause
2 first. There is ‘an amendment by Prof. &hibban Lal Saksena. As it
seeks to enhance the protective duty it requires the sanction of the Govemnor.
General. May I know if he has ohtained it? ”

Prof. 8hibban Lal 8aksena: I have applied to the Secretary to ask for per-
miséion,

Mr, Deputy Bpeaker: No reply has been received. No sanctiou haa been
given. 1 rule the amendment out of order.

Prof. 8hibban Lal SakBepa: I may say a few words, Sir, I think. I am
sorry that sanction has not been received, but I have given notice of an
amendment to Ciause 2 which would have removed the discrimination be.
tween British and non-British goods and there would have been the same
tariff duty provided for all.

Mr. Deputy Speaker: I -have given my ruling. I may explain to the
honourable member, if necessary. Whatever 'may be kis object, I am not
questioning the bona fides or the advantages. e duty that was imposed
was 80 per sent for British goods. The honourable member wants to raise it
from 80 per cent to 40 per cent. It is imposition of additional duty. That
is not permissible,  Therefore, whatever the justification, sanction of the
Governor-General ja necessary.

Prof. Shibban Lal 8gksena: Sir, T do not want to move my amendment, but.
I ‘wish to say a few words on this subject. I am very sorry that in th's Bill,
probably the first tariff Bill that we as a sovereign legislature are passing, we*
shou']l have retained this Imperial Preference. Today the House is in no
mood to discpss this at length. We are prohably aware of the momentous
statement made by the Honourable Prime- Minister this morning. Probably
our troops have marched towards Hyderabad. 8o we are in an indifteren
mood, bu# this is an important Bill. When I read the debate in . the As-
sembly on the Ottawa Agreement, I have seen®volumes and volumes of
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speeches by honourable members and probably the Honourable Commerce
Minister himself was one of those who spoke against it. It is an irony of fate
that today he should sponsor a Bill siding with Imperial Preference. It is an
irony of tate that he should state that because our relations with Britain have
nol been settled, therefore, it is not possible to have this Trealy annulled.— I
do nut Luow what particular kind ef ussociation with Britain we are trying to
have. I should tell the Honouruble Minister that after passing the Lesolu-
tion declaring NIndia as a sovereign Independent Republic, it cannot have any
other reutionship with the British Commonwealth and as such, when we
Xave duvcided that we shull be free, I see no resson whatsoever to come and
suay that because our relationship with Britain hus not been settled, we want
to continue the ‘Lreaty. Whatever else muy happen, I think the Resolution
thut we have passed that Ind.u shali bo ay Independent Sovereign Republic
shouid not be chenged.  After our constitution is passed, and after wq are
thoroughly -independent, perhaps we shull be in u better position to~have bar.
guining power and dotermine our relations with Britain, Americit or unybody
else. But I do not want that becuuse of this Treaty we should keep this
Imperigl Preference und this special relationsh’p with Writain. Jritain is u
frec country and with Americu hor relations ure more intimate. So when
Indit is free we cun certuinly determine our relationship. But simpy  because
our relations with Brituin are not yet settled, I do not agree thut Imperiil
Preferovuce should be continued. T wani to protest aguinst this Rill. It is
really something against our cherished ideals .and we have been opposed to
Imperinl Preference not today, bat since 1932 when the Ottawa Act was
prssed. ] want this clause to be removed from the Bill und T wish that the
Honourable Minister could see his way to annul this treaty which forces us to
keep these things. It is not proper for India as a sovereign nation to discri-
minate between Britain and other countries. = She should treat all countries
on a par. We have already declared that we are a neutral country and we
should not align ourselves with wuny particular bloc. In view of thut declara-
tiongwe must remove al] semblances of a suspicion about special treatment to
Britain, I therefore wish that the Honouruble Minister would see his way
to amend this clause to see that there is no Imperial Preference in this Bill.

Then, Bir. this Bill imposes protective duties. I am not opposed to pro-
tactive duties as such, but I do want that deserving industries should he gven
protection.  There was & time when we should have given protection to any
industry, but with our freedom the position is changed. @My experience, as 1
have repeutedly stated in the case of the sugar industry, is the time has come
when the protection should be removed. It should be able to compete in the
world market. We should not give protection to everything even though it
may be inefficient. India could have a sugar market which will be able ¢to
compete with the world market; we can produce enough for our requirements
and even for export outside. 8o I am not wholly in favour of protection
being granted indiscriminately after we have become a free countryv. , I wish te
see a different kind of protection. We must give protection where we could
not compete with the world market. ~ Items included here deserve protection
and 1 support this. In fact, T want, this duty to be increased, as thev show
preference to Britain.  Although the principle of protection is not one which
we caxn go the whole hog, still T think protection must be given to industries
which are in an infant state and need to be developed. Secondly, I do wish
that the Honourable Minister will see his wav to remove this blot of imperial
preference from the Statute Book. With these few words, I appeal to the
Honourable Minister to give us an assurance that he would no¥ push this
principle through.

The Bonourable Shri X, 0. Neogy: I do not know whether my honourable
friend was in the House when I made my opening remarks,
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Prof. Shibban ILal Baksena: I was.

The Homourable 8hri K. 0, Neogy: I thought I had auticipated him there.
I pointed out that we have inherited this Indo-U.K. Agreement from the pre-
vious Government,

Prof. S8hidbban Lal Saksena: We can end that inheritance.

The Honourable 8hrl K. 0, Neogy: Yes, we can. As a matter of fact I
said the question of the revision of this Agreement ia under comsideration, and
I also pointed out that the matter may essume a very much wider soope. That
would depend upon what political relations would subsist between India and
U.K. The whele question deserves to be oonsidered comprehensively;, and as
a matter of fact we are not doing anything new. In a sense we are adopting
a principle which has been known in the past. If my honourable friend
would look up the lndian ‘Lariff Act, and the Schedule attached thereto, he
would find in each page a column which says: Preferential rate of duty if t¢he
erticle is produced or manufactured in one column: “U.K.” and in another
column. ‘‘Liritish colonies.”” 8o my honourable friend's objection goes to the
very root of the Indiun Tariff Act and it does not relate to this small Bill.

Prof. Shibban Lal Baksena: What I say is this: our relations with Britein
need not affect this thing.

The Homourable Bhri K. 0. Neogy: 1t is rather a complicated matter. 1
may a8 well point out—though I do not attach any great importance to thab
Pact—that India alse gets certain tariff advantages 8s an equal partner from
the colonies and the British Empire aa a quid pro quo, although opinions
differ as te {he value of those conceesions. It would not do for ue unilate-
rally to put an end to one part of the Agreement while the other pary of the
Agreement remains in operation.

Prot. Bhibban ILal Saksens: I am asking for the abolition of the whole
thing,

The Honourable 8hri K. 0. Neogy: Ae a matter of faot, that requires very
comprehensive examination and as ?promised him, the examination is being
done at the moment. I do not think I need reply to any other point. '

Mr. Deputy Speaker: May I know if all these items which are embodied in
this Bill arc mentioned specifically in the Agreement with Britain for speaial
preference?

The Honourable Bhrt K. O, Neogy: These are items that are covered by
the Agreement. 1 have the Agreemment before me and they specify there the
natwis of the artioles in regard to whioh preferential rates of duty will be
allowed. ’

Mr. Deputy Speaker: There is no new article?

The Honourahle 8hrj K. 0. Neogy: No.
. Mr. Deputy Bpeaker: The question is:
"That clause 2 stand part of the Bill."”
The motion was adopted.
Clause 2 was added to the Bill.
The Honouwsable Bhri K, 0. Neogy: Sir, I move:

“That in subclause (2) of clause 1 of the Bill, the wordes, brackete and figare ‘of sub-
section (1)’ be omitted.”

These words are Botually redundant. »
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Mr, Depuly Bpeaker: The question is:

- "That in sub-clause (2} of clause 1 of the Bill, the words, brackets ﬁnd figure ‘of sub-
section (1)' be omitted.”

The motion waa adopted.

Mr, Deputy Bpesher: The question is:

*‘That clause 1, ag amended, stand purt of the Bill."”

The motion was adopted.

Clause 1, as amended, was added to the Bill.
The Title and the Preamble were added to the Bill.

The Honoursble Shrt K. 0. Neogy: Sir, I move: i
“That the Bill, as amended, be passed.”

Mr, Deputy 8peaker: The question is:
“That the Bill, as amended, be passed.”

The motior was adopted.
Mr, Deputy Bpeaker: The House now stands adjourned Sine die.

The Assembly then adjourned Sine die.
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